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PROF. S, NURUL HASAN : I have

made my observations strictly in reference |

to the reconstitution of the CAB of Edu-
cation.

SHRI JAGDISH PRASAD MATHUR :
What about Mr. Gupta’s allegation ?

PROF. NURUL HASAN : Jf any
Member brings any specific information to
my notice, I will certainly look into it.

THE VICE-CHAIRMAN (SHRIMATI
PWRABI MUKHOPADHYAY) : The ques-

tion is;

“That in pursuance of sub-clause

(d) of «clause (2) of paragraph
3 of the Government of India
(Education, Health and Lands

Department) Resolution No. F, 122.3/
35-E, dated the 8th August, 1935, as
amended, this House do proceed 10

elect,i n such manner as the Chairman !

may direct, one member from
among the members of the House 1o be
a member of the Central Advisory
Board of Education, in the vacancy
caused by the resignation of Professer
S. Nurul Hasan from the membership
of the Rajya Sabha on the 30th Septem-
ber, 1971.”

The motion was adopted.

THE VICE-CHATRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The Pro-
gramme of elections to the Central Advisory
Board of Education will be published in
the Parliamintary Bulletin.

REFERENCE TO THE ALLEGED
CLOSURE OF MINE IN ASANSOL
AREA AND RETRENCHMUNT
IN BAILAD!LA IRON
ORE MINE

SHRI KALYAN ROY (West Bengal) :
Madam, through you I wish to draw the
attention of the Labour Minister to the fact
that one of the biggest coalmines in Asansol,
the Dhemomain colliery, has been closed
down illegally, Two thousand workers have
been rendered unemployed. The mine has
a total stock of nearly one million tonnes
of best coal. The workers and masse¢ have
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gone on hunger-strike since yesterday. I ar
reading the telegram received by me ;

“Indefinite mass hunger strike con
tinues at Dhemomain colliery fror
Third April by the workers demandin
immed:ate take-over tne mine b
Government or NCDC stop Take imme
diate steps for emnloyment to two thou
sand workers. . .”

The NCDC is also very keen to take i
over and the report is pending in the Mini.
stry of Minzas but some suspicious develop
ments have developed and the mine ha
not yet taken over resulting in hunger-strike
and unemployment.

Another telegram is in relation to a
very big mine owned by the NMDC
that is the Railadila Iron Ore Mine
There 300 workers employed by
contractors have been suddenly illegally

retrenched and no paymant has bzen made
and as a result ths eatire Bailadila group
of mines in Madhya Pradesh may go on
strike.

It will seriously afezt our iron ore
exoo:t and produciton in the steet plants.
Through you, Madam, I want this fact to
be seriously noted by the Munistry of Mines
and the Munistry of Labour so that inter-
veation Immnzdiatzsly tak:s place to take
over the h2mo Maiin Colliery and to see
that the coatract labour who have been
retrenched illezally in the publie sector are
taken back and their wages are paid.

Thank you.

MOTION Re. REPORT3 OF THE
UNION PULIC SERVICE COM-
MISSION—Continued

g1, W § wg drx (fieedr): sawwarfa
7 Y77, 7fagq ofsas wfag warga &
&1 aq # feyd & qiX § aAlar w=A S
faq o a1 7g staq fAargiEd X
ageft e A § 19 d99 § FFAT ATGAT
gagaz 3 PF sy amm w= HAY ST Y
Frgt st & or97 weq1gAT & @31 § FET

o fr &9 S5 I AT 1 gt 1
ik
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aregw fgedl # #IT# 1T FY gy wiwrsiy

FNT T ad, 99 F I AwI N
JUE T ATANT & FAA  g&qId @7 A7
g7 | AEIET, I WA & wad { &
fung 1969-70 & g, S¥ # IFw@
frar mar &1 W1 Seam frar war @,
Sar fF F47 N T ®F w1, A AT AF
Jg7 AT *Y 9% mweew A gfew @ @y
§ 2@y & o & Adf ;g ar dE=a i
Pary AL N gsr I F g99 F FF,
afre ot 3o g fawy o fogs @ &
feqie ¥ zman, 9/ & ggar AwRAr g
@ & ogy S F9 A { &L fear
aqr 77 7z o1 f5 oferrs & fa afqad
Yo F § &1 90 kg v fRET 9197 H
o'zt foy o g&d T 7@ & @1y & 38
o ar &y o fv ¥ g # (@w
g wfed gzaed gast ¥ gN,
AN G WA ¥ifr frdr wraT
AT ¥ g3 9T 7 AN F IT Y-
W ok DEH w @A W F
gay ¥ g a7 § f

«Tt would not be possible for them
in the foreseeable future to be able to
make arrangements for setting and
printing the question papers in the
Indian languages besides English with-
out serious risk of compromising the
accuracy and secrecy of the question
papers.”

qg FEA F AT AU 19T H FGT 49T &

f&: It almost amounts to an illustration of
what perhaps the Commission had in
mind :

“The Commission, therefoie, expres-
sed the view that even for those cand:-
dates who exercise the option. . .

That js those canidates who may write
their answers 1n the a“aove-mentioned two
papers in any of the Indian languages,
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“...the question papers should necs-
sarily continue to be set and printed in
in the English language only.”

T AT BT F1E 99 ag) (A¥erar s9iF
perhaps it is this kind of inaccuracy
which the Commission had in mind when
they were saying that it would not be
possible for them in the foreseeable future
to make use of Indian languages for
sett'nz and printing question papers.

1pP.M.

WRITAT 39 AR ¥ TAUGRAS &Y
zg fRaE & weT T 7y A 9wy § fAa-
& HIAT AEAT FF AF Jar s
|ATT B AT AT g1 oA @wwAT
g fr gag-wfasy & ft g9a1 AT # ¥y
grw At g 5 g afwams & fod
AT a woet F qreqd GO A A5
T IF qIEY S Yaef F 9aH W WAy
WIS ¥ weny ¥ ST TAFT 6T qF |
"grzar § ag amwar (& ag gar ears
% frmst zw Paeger Aot Magr N @
¥ FIETHT WA FLBIT I ATAT T Y
Fg1 & 5 g ga® faare &4, 1969
$o =t qfeerr ¥ 713 97317 afwar qfcorg)
# d6faq 3% 99% ar ° fox & ux
29 %1 arrarad =8 o ¥ geaw fear
a1 g T g @t ar fead § gad
faug & wa 715 gewra 7l fear 1 var
Faar g feuw @ F arg W M
grgey ¥ frall faftaqg o F 9T adl
TgT TqHT |

¥ g3 7Y #g71 9g fF mAw I@
gr el H owrf 19 9FSIEE H ¥ 47
FEIATH 7 7135 Baar fwar s afwa
4 g wex ¥z wvar sig'm fr oA
gag-wfarr § o W) st & g
THELEE WA g A uefaled fr
afag o fefzdz @ wod wemw
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AT gH gua & fa¥ Faw s M
TATHT ¥ %% § w1 F g e A e1qw
g 1 gfgar IaET @y H SEd
wfem & gy 3 @ wafad wgET,
# =igar g £F I A1 g ¥ S AT
FY F7 44T &, IEY 9T fHT T T &%
ITHY g@F gFae § wiag frar wia fa
g% 39 qa1S &7 g (%A {6 o9 IO
F WIWAT F qrEAR FI SAFIT FW gA
az ©F fFa1 91 FHITL | 3951 98 G |
giawfadl ww #€s$ 1 a@ A g,
forgd fret Zmarey #7181 73 T F
THIT | TH AT & 5 w3 A uw garn
T afeersi & AfwT 397 e 9T ATy
& wieqw g1 9 gz OF £74d0 g1 foa
W awg g aeqd T4 wmfgas Qg
96T 2, @9 g1 a%d §, AU A
13T wrAARE g AFHT § UF 93T § AR
gal gax SR & A gakr faw
s & weargd & fer fagsa femr
O £ - G - B O 0
fggre &7 & FIT I@ AT FT
get far sAr gewa St A1 Tifed wiK
& guaar g f& a0 3 &, wfmam o
% | afs ag Al iar, AgwEar, 91 #31gHr |
AT & qEAT , AT H fareAr e
FLA qIA A FANR THIT & 915 F a9
&AW g & Brac el § O g,
faasr agl 9 &1 avarg fa-aqr g, o
quUTST ® X AT & WT §, T8 349
qEAT | dTag W A=t g aga &
g% fw g @ aw a A quH
fasrr-dearHl &1 FT g% AS 3 MK
AT & AT I W [IAL F7 U
AT AIZT & IAF A T T aF AT
grar g | afFT 97 TST 9400 T 39 q99
gl 93 @1, tFq 9 %y 92T #ar
Jrgar g fF S gui g, sy gan
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F 182y Al &A1 ¥ A, W
THal § & 93 FT AW F, wgh 9% fom sq4n
T A ST WETH § AT T@rAT AT § M A
TH af <y & o & sl wd # ogd S
% AIEAW § 1T AT Il g1, 98 U Syl
FuFfar § @3 g g v o #
A G AT AFF T A L A AT v
&, wMT AT A7 g A7 StEA G AV AT AV
# @ eledd, g T AT AN A ST

HE g AT FA W AT {FT 7 aAv
AT ATl 4Ry E Wy gm at &
FWN FY ag AT CF USAAET &, 77 &)
U A g AAS F A wreAw F qy <2
F 4 @19 2% fad g1 @ar A §
qa¥ar g fr 3@ ¥ F1 AT qATT &
fa% ¥3 917 F 499C F U J gH
|11 FA0ET 7, d 59 536 8 ag g7iad
AT w3 AT wFAT zAfAY T AT AT
g #39 #1 T fagAr saw wEm J
fear § o fAaza & ©% 99 eamT 1 Al
sgrar dyaar & &A1 =fgy W wg fw
g @i #) foid & gax 47§91 999
agl fpar war Y § AgWF gw wAwr
g A A1 g S & f@F Ay w1
T e #7 37 gEgeg § ag faa ag a9
fie g7 @iy oderE § AreAw & T 9
EH AT WIMTHT T SqAT T AF

I, .

TEE VICE CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Dr.
Mahavir, beforz you go to your next point
let us adjourn. You will coatinue your
speech after lunch. The House stands
adjourned till 2 in the aftcrnoon,

The House then adjourned for
Junch at five minutes past one of
the clock.
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The House reassembled after lunch
at two of the clock
THg VICE - CHAIRMAN
SAI{Al) in the Chair.

(Spr1 RaAM

T urd REvEre @ agareTs o, ¥
go dro ugo G0 F T ¥ WiEaw F
;‘a'i F TEr a1 AT IFH A q@ A
gz 7 fzar o Te afe & 3w & wrarey
s &1 & §arel F weX agEd &l
st fuar & @1 eannfas &1 ¥ gH
qAT 22 WIEIE F AU a0 /¥ &
qgfs FuRET O AT | FAA A qAF qG
% T s @@ & A ST S g fqwd Eiu
& S s o Ay g W faad wdi
qiaE AF A AGE0ST §, a3 I AT
gawm qgfa S sardl ¥ AAT F
FagT F1 @ifad @M1 T FI9 a8 TF
agd A ¥ | FW WA T FEU R/ g
tq® w17y § §9 G197 TTAR & @I 97 )
ag ug  f& 514 go 910 THo &Hlo F 1T
geee A1 WAl AT SaRl &l g g,
dy wzieg @ wif@T AT o I@T AT
37 s (5 913 &, A% 39 IO faey
% @ 8 seAra] § fag wrean ¥ fwar
a faer oy a9 &9 § WX A F I
¥ oHe § 9z 7§ E—d g@kr WA
graa &1 &1 TMEAT §, @ qeaLar g, 9
giffargd &, adt qrag saFr Er qol-
st Y @F war g | oFmr Ag gaId
FTg-arwar 71 &9 8 P ¥ ag fadaw
FAT 9rgar g§ % 997 937 33w nar i
arer feafa g8 @ T 3w ) amfs Farst
¥ 3 ¥ 937 T© WIAMC § | gHI-HT
gt #fsTrzar dar gy § M faand ag
z gl & B w1 999 a5 «fearedt &7
qg FAAT 3 H A9qT | T4 Y FI§ vy
gfefeata gar 2 § ar 1 wifege, <Y
qgi{ua (< Fg7 9T g 7T §, 9aar fAvy
FIAT AT & | ax Gra feemrg & faviy
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FYGT 2, IgFr  angar fradr &, seF
A'=zX I wikg 1 wgar fead agd g,
IR H ST QT AT, 1 FHIX 4
qitercst! w747 3T grar Ffgg—uEr-
TYT ¥ET gAX &9 ¥ A JAMT & 7 FAW
nF TR § O g gars g #iK
Jad g1 aw qar wv gy w5 ey
safaq & A'gT A ArawErT §, faq
F G g3 ANE AIRT F@ G ITR
Ul &7 AT FFE N 9wF AT F
I Iy FUTCE T gwWIk AW F ;S
W JE & T F) FEEF g A I
Wiy &Y ngwd i Mz, 73 FaX
FT AIALAFAT AL § | TG F gg FgAT
AT § A9 AR I § g UF a<G
T F AT AT A @ B oW &y
AR FTFEHS FT AGH 37T 9T §, Aq
F A AFIE F AT JET §, 48T X
g & HFRY UHT gEar ft =@ g fw
gu TP gIA A FFEE F  qUAC ALY W
qrar & |t feafq § sigh 9 garag w
Fed § GHA AW G 97 AT 8, gl 4%
JF-TT F FF AT gL AT F 37wy
gAY 7gdr % g5 & | gafade & e
#YT fasga gearsl’ & a3y 9gi 9X Ug
frax 7t @A ArfgQ v, @zt 97 off w4f
#, qrzg AeEay 41X NEYA 7 owdT 7
HA-T7T BT 0T KA FET

wgrza, e et qmraT F g #
QAT FIAT ¥ AL IAFT AT ST Fafeq
gy &, W1 A FLFATT FIX AT B,
Tg #q¥ yOEw ¥ W& 7 gy g7 9
gr safyq & faw Y awafas  waars
i\ aeafas sgfeat &1 o1 95 7%
T Zw 99 gafaq] 1 9191 § 7 W F
fantor & aTey ag1 ) ATAT9F ¥ )

garr ¥ ag wam § f& gwaa
qewaral F1 OF FAM AT § | @40
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AT, qF ZAIX T FT JTAT ATZH § )
g 3dr FEpAfesw §Y wast am ¥
geaifaa fear sar @, 1 qegs § 99
T F 7L AT F} IFT 4 weA §)
9T ST Ul T F weal, g1 90Mq
¥ 3T, U TET F OART 90 AATAT
g v forg safad & se37 ag WA
FE aF TS & WT ITF TRFLH T I
% famry fRaar arar g, qofa & a x
Iarar feat & it faufw & awg
fFaar 44 & 1 ¥ a1 3rdo Wo udo Hifw-
ad # g1 wifgy = @ w1
ax qfsas  @fem sfoga =1 odmr
aug g gar g 1 & s |gar g fw o
dYo uge &0 ¥ F1E T T FT IAHT
9 Fqqr & at A8, f9a¥d qdsor F A7
g #Y @ & sy gy anfax ghrar
qgga ag ni ¥ glar Hsw g @
ay ¥er Fwifas aQF §fAwa A ] &,
afeT gu adf 9¥ agl @ W A g, @
gR wa st 3 fod g mer fwar wn
I & FIU, 4@ AT & O gH
et w1 sez A0 f5 atw sufsa feaar
qed g, fhyar ffame , Tradr o=
I & 91T  Fam g, ag1 guil fag
T aFd U AT F7 AHFAT  THOT-TH
FT00 117 | & @wwgar g e s glse ot
Jo 0 GHo Hlo WY 64T HAIFST FIA T
qEg § AR A wAY st & v fada
FET AT § & T 5@ e emn
g\

A9, 9% g, g7 < et § %
T ¥ 9geHl 9 49t FTAT WA g |
gag ofgdr wgew, @ J= faed &
wwgT et gfaat & of &, faad Sl
gt gl # fagfeqat @ € §
Ffwa ¥ fagfeaal sfmam & faar @ @
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#r v § oNT wfomw w1 faqr sfar fax
Fr d § 1 37 fagfaadl 1 @Ear e, =,
ag, 987 &, afes Gwei § 39 qg =
frgfagal & Tz I g L OF A A
7@ awg %1 fagfaaar & i gl &
q7maar & a9 -a3 afea<i &1 fagfaaat
@A TFE Ak § wfema w1 fwar
g1 & 315 fcqer ag & | @ A
#faard ¥ 3w qwg 7Y fArferal F A
e d adr &1 T FIW I JH
T F AT H ey Ax @ faeqr agf
AT | 38 & A19-99 G Wowg Wy § wgt
97 g & A O T oA F @ faw
#7852 F1, {98 gefizare a1 ar qar
a7 IFFT HIFT ¥yie gargans 33
Fqt aF dru (Far qar, agt g5 ged
T4t € 1 afoormm g1 gan? o IargRr
agl 9% F191 E, fast g @ aqedy
g1 1970-71 % 161 ¥& 3qzw # &k
TR W1 3 g7 g, g AT gF HE A
8, 10 =1z 15 A &, fotasy fagfsa =1
a1 it &1 161 Sargwor Gy § @i
9T a1 @ aF W FWU4 &Y s
A9 F qrE, 3T SENIAR KT F99 g I
F @iz o ok fagfsa F @t v Yaww
qE R UL 1 WAA F( FFRAFAT
ag & T %01 z@d AY Agw gwd
FEAAE, 4% S TT FT AIHT
FAST FOGEN & AT TAFT  HTT
FE AL ? FZ AT TART FIWOT 4
g fr o fRafd & s S E Ay
98+ FF FESTIT A TAT qAT AT
gafaq 3 =918y § % a4 I a5 A
FU {5 ¥ Farw @@ "I T wrgi @i
[AT qGT AA[ 1A, IqF AT qg F8
gz aredl fager Al g, fFdt gy o+
TGAT 95 A1 N fFagwT F q037 § g9+,
@ A ! g g WO AAT THE q7q gy
FF & 1 Fo el @ 9 a) a@
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[gro wig AgiEiT]

F4Y {5 gTHTL g0 o qao Fo 1 far -
foal &t ggr @i g1 &, 9 A g
T g7 qred g wiwg  fRq (& gl
1100, 1200, 1400 =ara srartT &1
fza g gwrg & fAg, wa 3™ F foy,
I ¥ Wi @ H g &1 F) 1F FL—
WIHTT ¥ 395 q g 1 W07 forar | agd
=B &, g7 FT g1 TIT+E giar g, d¥0
FHIEA QAT g, AfwT sAFT Fu4r FF A
yiwe fearf 23 3, oy foid & saw
faw gu 51 16l Q& Ay § 98 9T $
SqfFTT F1 W1 AGT QI qZT gAY A
FIEC & Q37 7, @y gger avge
ar, frafes =% Yada T8 F71 ]WH 97X
@it werag fawswm g, fREY OF #
qra HA A7 ArAAHT A4S 1 T IIERY
W & 14-5-08 #1 g3 xww sufad 7
w7 fagr war sk 31 =i, 1970 aw
SUF! 4737 W T 70FT A F A%
aF SErgewr 26 s 1960 #1 8, sE9R
graeg o 23-8-69 aF fAafaa #) dasa
agi &1 w31 4 Wi+, 968 &1 UF 3IE-
xw g—fauf ot % foq aar 3 {5 ag &
fafredy 1 Szrzeer 8, #§ SIRAAL F
qrez & 4 Wi, 1968 #1473 F 8 wwadr
“70 ®1 3 Fraeg § fagfag &1 Tasw
# 7% 1 oF gz § foaw = qr
AfFq BT WOAT 5 R AT AR AT gHT
% av fafaa diw aafss o adl & st
Fad {qvaer AT 94T TG & | SAar 5w

AT & X W FZ Srar g—Itis not
enough that justice should be done. Justice
should also appear to be done. Fgsr ag

qaiey 7t & f& qooq gma fvar ara,
ag faard 1 g4t gy, foasr amm &
gg safsd &1 € faafsa faea

SEl UF B T I3gen § f ga%
& @3 fifaa agr a¥ v, agi 97 war-

[ RAJYA /SABHA 1 Pablic Service Commission 108

g7 U § 1969-70 # faa¥ feve fuw-
g frar o, eafe @ foar qgr ol
Fo qto gao ®o &1 efiFfy & fau gea)
aF FE War TaAr | OF 91 w1 qaq fgar
S § 4O FoqFo Hio FI TIFT T &
fog, ag are @& g a1, 9 s, ‘65
#1 Yo Tlo &> o & AFT JA1 A1fzq
a1 WA 747 31 SAady, 69 wy 1 5
QA TF CF A 1 fa1aa @ w5 o
o o &0 &I T[T &3 & fag wrer
T4 AAT AT AF TAT T E fAq A%
TH AT F 730 Gear g wrerfaw &
w37 1962-70 3 £ qrwer; @ew gt waw &
Tl 7 arg 74 197071 % o ady vz
21 a3y frew & Iargrw 1970-71 & 1¢
11339 TR & § ¥ eafsq
77 T a7 frar war, afe7 Iaay frgaq
FCT F) gasa agf F1 a5 174 iﬁ.ﬁsr
127071 % g 951X & ¥ | oF sfgede
qagte wifwa< wdaq faam w1 a1, gaan
14-2-69 =1 77 o7 ¥a1r, 31 wid, 1971
6 IAF AIHT &% QFIdT A4) faar
T A1 FE GG TF T (OB ITEIT
fasr g, 7-10-67 %t sat fregfag
7 & wf HT 165-70 aw saqr
THT AR CNTEE ) Taerr ar |

feir Wmasr ot § 9w wdzm 67
T § AT FT 67 F¥x 7 T30y gar-
B Y &, uF sfaeiz B9 d  «dvg
7 fagnr &1 @a qe war T g,
19-10-68 & 25-6-70 a5 oz su¥ arx
A A HY A Www 78 oG
Tg AT § A, AT AR TN F Frk
fadg sraa 21, afea § gafeq gga
IAAT ARG G 6 g 7 a7 w3
g fF a3 s N wr w1 geqe
FW § @t TR fRE geg ar
SHEr -0 FGT &, IqH0 A A qqr
aadr Fifgy 1 #ar 27 FFAR Fa7 @ agl

1t
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g It fr et Howr wgrag g fv a9
FT FgAT faT My T, afFT qwam@r
FEY &1 A TWaT | S FAIGT FIAT
z g7 foar stiar g, g9 S99 &1 &S0
A 9§ A 3a A Rwid A e
FY AAY T HRT AFN W & AlHA
AR & w7 A Afq ady A &
g ¥ A T W R, AT G AT
ar Fgm fF g FATA FT GEATT ALY
I FATHA FIATF | T ST I<TEIT
aa faer, 3 § i v @1 s &
fag & &3 g {5 ux fecdt dea $29-
star miftRaT &t IIrETO § FAX WA @i
feqid & o 5 ws'er, 1951 & ¥ srar
Fifgq ar 7+ q & {qq sitw 9g 6 fagvax
1969 sy Fr war 1 1921 § &/ W
1969 a#, wig 18 a7 g+ gw fafaedr
Gt &1 qndl 3 uF (5o dge g2
aifeax # frr%a & a2 &, & §agd
QAar 5 93 fee gig # FEAINAF
FITOT YA AT @ & | W@iwA gEAE
faer w7 &Y UF gEU Iigw g fea W
18-10-64 &Y w1 WAy AT WY A1
Fg 18 11-70 =t wsrr wav ) (9wa
g4Y) warem, & q, T faaE Wi AEAT)
T¢I SAET AT A4 AT g W A,
ST A3 Y 09 FY FaT STear & WA
LXCHE R

wgrey, geq fufaedy & sl o&
sfrae Afees mfeas § ST # 28-5-63
# fagaa fear war T 9-4-71 =1
Fo fro gge dro F arg WA F fag
Yqrmar 1+ & wAAr wwgar g ag
RAF &1 q<g T 99 Fq7 GG qg 3T
aaadl §? < A% auwd) g 1 FEAT
7377 f Fo Fie THo &ro & T W -
At w1, I7 T gW A W F AN
TATF GLHIT I AL 72T HI 7§ R
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T Areqa § gAT F 1 ot A Qar §
ag qarax & wiuywrfg) § A &
grar g )

wgIgT, 3 WaN § oF g9 ¥ afuw
wgeE #1 A ag T FwIN A A€W
qreL GG § AT Ag gAFaT FEww &
LA F | 7AFAT FT OF AT AT
TN § 20T g Aga § B g@ warass
AT & wfXAT FT gWIRET W 30 A%g
F1 gt 1 % forq # @7 247 371 & 78,
T 2T & ark qf4qq &1 fazare 39F
T @ W17 39 F qfq vl F eapvfasw
g1 TG | T AT FO gA 397 & qreq-
A g a; wrRr fAuaraas @ 78,
g w(H (33qeas N & 5w A
fedie & 905 3) & oF 9U #1 & 77 0
TAAT F TIAT AIZAC § ST @ AF

8 —

“On August 18, 1969, the Election
Commission sought the approval of the
Union Public Service Commission to
the continued ad hoc appointment in
the grade of Lower Division Clerk of
27 persuns until they were replaced by
the candidates nominated on the results

of examination held by the Union
Public Service Commission, In their
fetter dated  October 31, 1969,

the Commission pointed out to the
Election Commission that the a ppoint-
ment of some of the Clerks had been
continued from 1964 onwards without
consultation with the Union Public
Service Commission. The Elecuon
Commission were requested to intimate
the reasons on account of which the
cases had not been referred to the
Commission in time. In their reply
dated October 20, 1970, the Election
Commission explained that they had to
continue the ad hoc arrangements (a)
because of the shortage of qualified
candidates recommended on the results
of the Clerks’ Grade Examina-
tion conducied by the Union Public
Service Commission ard (b) to cope
with the rush of work relating to the
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General Elections 1967 and mid-term
elections in some of the States in 1968
and 1969, The concurrence of the Union
Public Service Commission was sought to
the retention of 38 ad hoc appointees,
including 27 Clerks referred to above,
till the end of September, 1972. On
January 2, 1971, the Union Public
Service Commission pointed out that
of 38 persons, whose cases were refcrred
to them. as many as 10 were appointed
during March-April, 1970 but only one
vacancy had been reported for being
filled through the Clerks’ Grade Ex-
amination held in 1969 and that no
vacancy had been reported for the
Clerks’ Grade Examina‘ion, 1970, The
Union Public Service Commission also
pointed out  that the  Election
Commission had not explained the
circumstances under which the concur-
rence of the Union Public Service
Commission to the continuance of the
ad hoc arrangement was not sought as
it was known that the appointments
were likely to continue beyond one
year.

In the above circumstances, the Union
Public Service Commission saw no
jusitification for agreeing ex post facto
to the ad hoc arrangements and informed
the Election Commission that these
appointments would be freated as un-
approved in so far as the Union Public
Service Commission were concerned.”

#g1Ta, ag s wd fewg fear war g1
q gafeam # gz ag fafgar § foq
afagl & fasfaqat &Y w8, 26-2-64 &
1% frar st § oty 26-2-64 & &mz
sfaqa wan @1 fryfag F for ouas
1y arfgy € 25-2-65 aw @fwa 18-8-
969 # geamT wwma o @t o Yo
A w98 & ard faadr @ 1 o ag T
Tg ...

[aaa 1 w27

NEITT, AT AT GHY H] 5747 FIH
Xw@E Fd gzt o F Farwr ok
ot ST AT AT QF g2 AT o
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®Y wag fam a7 1 Ju fdzA g e @@
g & F9H1 7 &%, 9w gq fAe A
F1§ BF T2 730 |

SUAATEAR (#1 TR WEW): FIGH
AT G271 737 | §9 IR AT «1FT
8, 433 & T W1 A% E |

Sro Wi WEEIT USIE #1 §g@ W@
AT Q, F1E 9gT F1w 7§l 8 gAR @A
& qrE | 9IST §WT STIET ST §IT a7 AT
faaar 7 wfsy

SIERTELA (mY UN FYA): A e
%' & Sty

It Wi wEEAT Q1 fadz ¥ & Ad),
A w1e famz § wew w7 g1 ARy,
¥ fafaar o & g7 fafua) & g wgay
a7t § v soamw wfoza ¥ fee
a%g € AFAA qAF & wat A | T go
o uFo Hro T T fak adx, wyd
far an ¥ =y fagfager &7 af'—ag 54
frafagai 1 1§ 1964 § a0k ww¥ &
Faa 14 F1 9o die wmo Ho ¥ Fr-
AqT & F1IW AT F W0, 177 40 1<
AT BT USEIF a0F 4, gAmA qds §
v feoar ar | agt g @ Sy @ &
sqrar fawqr 7 wwar afeq guig g, 1d
T d17 1 F37 95 WI & {7 o9 NS
FE OF wedaar &y gulear s fzerd
q3dY 8, a7 @i &7 wAmi qds &
T@rwar 3T 40 § § 18 & wreq & §
fya @/ 7 & A toemA wfamAc
g, fecdt Nw wfuzac §, g% 0 g, A'sT
g% vsfafpdaT § s gar qnar
g fF Tvama sfaga § ude 9dF &
frgfag #t v 2T && e A7 it F7T
% ftd fad go dro qae o & Hyd
Y B wHI G awaAr A7 @Y, 57 7 QAR
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q TR FA AT I A G Y
Afayzy wog TAat qmrsd @ sav
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T@Ar, g8 a0 T 40 Fnrr v T@Ar,
ag & wagal § (& gy myfea g eix
w1 B 57T BATACAT A F Az
g g a1 g9HT § ¥ o< farqr sy
wifgd | 7& qar «ar § fr 971 fiw 9%
A wfazae 7 faut ot &) safeqna qte
ox g fa@ T & Ut wfaafag vt
frafas #zard = #iaa g F
F1gt 5 faul St @ 59 sFR &7 AEAN-
& gH A9 5 o< 38 qrg &1 e 3
s, afqafag vt #7103 &, of 99 @R
qe AT AT AT ZHE T & Tod HT
B A ¥ WAT %A Fl HIC AU HHT
FGN (@7 (F I d a8 HwE@d faaqr
YT |

wgIad, <t faqar A1 g% AT &I
Gad FLAT /T 19T AT 9Ficd T |
Wglgd, 40 41 UHo ¥io 7 OGS f@MmE &I
24 § 431 F 20 F Q40 1 q@ STAFIA
4dT &, 93 914 § |17 939 197g19 g
% 9g %=1 § 49 AT 6T F4IRT HIGT
fae g0 WIT Al A qA@w g fa
9. &1 (e 3T § LI & 79 FIT
@t 24 %1 99 a& QL G4 AG A 9@
SAFY AR Eraw faa a @ qA WA
F1 1 gg gwy S wfgn Fargar
qx+g ST ST 39 F47 90 W F, A
24 ¥z 26 & YT F ¥ IA FI T47 &Y
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siar g 1966 & 3 maad &1 931 F%
qo W uqe #o F 2 0Trzy 3 oo
Qo o ¥ 437 & AT A FT | ;A
sz g wa-fafar gagr g § at § [rgar
T TR GURIT AT L a4 St mre
IRF AT 6 A3 TF 2 Aagd Y qgr
T 3 ¥977T TF, F9 ¥ 79, €z Py
37 F fqn 2y sred o war & oad),
qd gar wur . Sy wedl § gqafaw
afaq :fagy § 399 I& wgax fog wd
EORTT AT A AR F1§ F107 AGY
fzardr 2ar g ¥ g0 wo gmwo &1 gdar
& arey g &0 w7 T FY rm I @&
T |

(Tme bell rings)

UF gE arg 1 avs qF oF faaz
% gFg AFT FgAT §. TRIAAN WA
mfed 7 fawg ¥ food afugga §
ga adiw 95Ty 4, 1965 & faw aag
gAY 1% q gAR aga & « foud-
gal gl § TEAE 3T §@ AFW K
wdt gu @, @ ¥ ¥ gran  forg wry
T U 9 F7 AAG I 4G/ ;A
feqr wrar | @EH ® A & gEL AEFAT A
fafgar feadarea # Hwfad & fag 7,
i At & fag qg, a1 §@T X
ga% arey o (ods ®ew W W,
37 fRed 3 digh & qR 4 W T 774G
gt 91T 9w qaa 4 fasw afudga |
qaw o T ARaEA fzar ar 6 33GT |
& go amwra fwd  fe g s
qivT U< fa9T &1 W& Al 946 &
Fo 19 A arar g 1 9% et o &
we are g, 9g 7@ 9AR § fr go o
firraa gn o fod | g9 @ A 39 g0

@ waET fa%d, 3@ q% ﬂlmMEMLEL——
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in all the languages mentioned in the Con- [ many occasion®, that is about the commit-
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feord Ffed aral w1007 @ R AF sﬁ
FAETT § 7 FT 1Y 37 E T ag

fra < & 1 74139, 9 Uy faga & Fomd
qATT AT AR( G | FACH+HT  F{AWFT
nifeed 29 & AYgaM E Wt @ &
99 W 3T & w19 oAy o Ju Ay

g & sA% @ig 3@ sawar gt
qifgq | ATFT 75 IIAT FT AT AGN
g, gad & «v faaw1 § org @fqahe
af-feew fug g &, 9aF gF@A § o
FNETT § Ag H gARaT § 7 fFE a7
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9T g qq, & ITHRT N T gee @faafd
% afafezg #4f 1 feg g’ —ag & fA3-
3T AN AGAT§ | THH (1T AIT ATR
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qUAT FF T AT AT AT gH WAY
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G i miEET & fo gYEIC gl G999
¥ g, 1. ooE. g R TY FT AT FU
F—gqifw e g feeqarag g
fogel gua+dr &% ww a1g 1968
g g& 41, se gEH 0% gz faw af
q<ETT #1 4. 9. u@ @ §—Fw 6 g
et i g5 fwed g . @@ .
#t v & ait T g faaar a8 aadr @,
ar & gawar § gu9 qwear F7 AS g
e

SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal): Mr. Vice-Chairman,
when I listened to the introductory speech
of the hon. Home Minister yesterday. I
was glad to find from his specch that all

the recommendations of the UPSC in
regard to appointments have been adopted
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by the government, But, at the same time [
expected him to reveal to the House in how
many cases irregular appointments have
taken place and in how many cases UPSC—
which is a Constitutioual body and which
has a Constitutional obligation to this
House and to the other House as well—has
been by-passed during the year under
review, If we go through the 21st report
of the UPSC we will find it stated that in
as many as 14 cases UPSC has been by-
passed and irregular appoiniments made,
In some cases also, in spite of the re-
peated reminders of the UPSC, the Govern-
ment has not taken any action and it has
become the attitude of certain Ministries
and Departments—-particularly I am men-
tioning the Defence Depariment—to try to
by pass the UPSC and they have ftried fo
by pass the Union Public Service Commiss-
ion and their recommendations, if I may
say so. Seven Assistant Direclors were
appointed in 1963 when the state of
emergency was continuing and it was stated
by the Union Public Service Commission,
when they pointed out that these appoint-
ments were irregular, that as soon as the
emergency would be over, these posts would
be terminated. But, Sir, the Commission
itself has noted in their Tweniy-first Report
for the year ending 31st March, 197{, that
even after the lapse of the emergency, for
cne and a half years or so these officers
continued. Fcurteen cases have been re-
ferred to in the Twenty-first Report in which
the Union Public Service Commission has

been bypassed by the various Departments
and Ministries.

Then, Sir, T would like to draw the atten-
tion of the hon. Minister to another import-
ant item, that is; the medium of examina-
tion for the All-India Services. I under-
stand from the Report and from the observa-
fions of the UPSC that the Government of
India is persisting to introduce Hindi as
the medium in the personality test of the
Indian Adm nistrative Service Examination,
When 1 was listening to Dr. Bha) Mahavir,
to the latier part of his spcech—1I could not
attend the first part of his speech—1 felt, as
I listened to him, that he is also advocating
the introduction of the Indian languages in
the written test and also in the personality
test. My, Vice-Chairman, Sir, I have no
objection if arrangements can be made to
have the candicates examined in  the
written test and also in the personality test
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in all the languages mentioned in the Con-
stitution, in all the languages mentioned
in the Lighth Schedule. But, I will have a
serious objection if, insicad of English,
Hind: is introduced theie or, in addition to
English, Hind: is introduced there, In that
case, candidates belonging to other lingui-
stic groups will face a serious difficulty. 1f
that system is introduced, if the personality
-test is conducied only in English and Hindi,
in that case, the students and condidates
belonging to other linguistic groups will
have a serious difficulty. In view of this
I think that the present artangement as has
been made by the Union Public Service
Commission, is more or less satisfactory.

DR. BHAI MAHAVIR :
insurmountable difficulty,

It 15 not an

SHRI PRANAB KUMAR MUKHER-
JEE : But, you should go through the Re-
port of the UP3C., They have said that in
the foresseable period it would not be
possible to make arrangements to have the
examination and to take the personality test
in all the Indian languagss. It is the obser-
vation of the UPSC and the Government of
Indiais pressing hard on the Union Public
Service Commission to see whether arrange-
ments can be made to introduce Hindi in
addition to English in the case of the per-
sonalily test. My coniention 1s this : If
that suggestion of the Government of India
is accepted by the Uaton Public Sorvice
Commission, it will cause great difficulties
belonging to the other parts of the country
who are not conversant with or wh> do not
know Hindi. This is my coateation. Every-
body says that there is no dificulty and that
everybody wants to answer the gucstions
in Hindi. [ oppose it, my Contention is that
if everybody waats to answer questions 1
English in the wiitten (€3t and also in the
personality test, then the difficulty is equal
to all the candidates appearing in the
examination for the All-iadia Serv.ces. But
if you mtrodace Hind:, you will give weight-
age to the candidates who kaow Hindi and
to the people of the Ilindi-speaking area.
My contention is this : If you cannot make
arrangements for introducing all the sche-
duled languages for the personalily test or
for the written test, the present system
should contmnue,

Secondly, Sir, 1 would like to draw tha
attention of the Minwsler 10  one thing,
which has been decbated in this House on
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many occasions, that is about ths commit-
ment of the ¢:wil servants. Tt hay baen
stated on~ many occssions that civil servants
shouid be imrortial, they should not be
comunittsd, thev should be free from par-
tisan politics »1d nobody would deny the
validity of this argument. In a Parliment-
ary system whzn there is no spoil system,
when  there is no chanze of officials with
the chaage of politicai heads of Government,
it is expected that permanzat civil seryvants
should remain 1mpartial. But my question is
s : Imparital to whom? Wil thay
not have any commitment. Will they not
have a commiment 1o the peonle ? Will
they not have any commitmsnt to the cur-
rent socio-economic  trend of the country ?
W.] they always reman in ivory towers ?
Wil ity live ai»af from the current political
trend iax the country 7 W.ll they not be
sens.live to the chanaes wiuch have taken
place in the country ? It is no: only the case
m . our country, Mr. Vice-Chairman, but
when the ficst Labour Government came
into pswer in Zngland in 1924 the Labour
Mumistry had to face the same difficulity in
UK., where, we kaow, the civil service
has attained a standard which we all praised
on muany occasions. Even in that system of
bureaucracy the Labour Government had to
face a lot of difficulty. It is k1>wn to
many, Sir, that the Labour i.Linister,
Mr. Handerson, when he wanted o intro-
duce his new policy, had to face a lot of
d:fficulty from the organized civil service.
The same is goning on in our country also,
Our people, truned in a particular way, our
people coming from a particalar class, are
not acquainted with the changes in the
country. I am not talking of the [C3. They
are far from the current political life and
current,  socio-economic  life of the
country. I am talking of the IAS. For
these people there is no adequate training,
in which they can understand, they can feel
the pulse of the people. They can underst-
and their rouiine work. They can be ex-
perts in finding precedents from old files.
They can bz experts in finding out legal
niceties and how to obstruct the work. But
they do not know how to accelerate the
progress of the country, how to accelerate
the development of the country, feeling the
pulse of the people, feeling the pulse of the
common man, because there is no adsquate
arrangement to make them acquainted with
current political and socio-economic trend
of the country. My contention is this. The
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Union Public Service Commission should
make adequate arrangements for all these
things, so that the civil servants running the
country, running the administration of the
country and form a permanent class of
administration, they should not be free from
the current political and socio-economic
trend of the country,

Another thinz regarding the training of
the Indian Administrative Service and
Indian Police Service I would like to point
out is that the present training is inadequate.
1 know a number of cases where afier
enrolling themselves into the cadre of
Indian Administrative Service and Indian
Police Service, within four or five years and
sometimes  within  six years they are
entrusted with the job of the entire district.
We know that the process of development
has increased enormously in comparison
with the British period. Even in the
British period when there was no develop-
mental work of such magnitude, the
District Officer had to undergo various types
of training and -without serving in the
Indian Civil Service at l'east for ten to
fifteen years they could not get independent
charge of a district, Now what we find,
Sir, is that even in  some important districts
you will find District Magistrates or Dzputy
Commissioners within the age group of 28
to 30. You will find that the offfcer who is
entirely responsible for the administration of
the district, from development work to
ordinary law and order situation, is with-
out adequate training and experience My
contention is before entrusting the charge
of the disirict  to an administrative
officer or to a police officer, adequate
arrangemeants of training should
be made so that they can handle the various
complicated problems easily and in a much
betler way. )

The next thing which I would like to
point out is about the number of vacancies
reported by various Ministries, It is a
serious problem, and 1 would like to quote
the observations of the Union Public
Service Commniission in their 2{st Report. I
quote :

“The Commission regret to note that
due carec is not being exercised by
Ministries/Departments  in  intimating
the numter of vacancies to the
Commission before the notice for an
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examination is issued as would be
evident from the following statement.”

In 1970 various Ministries notified to
the Union Public Service Commission the
number of vacancies in Central Information
Service as 21, whereas the actual vacancies
finally reported were 79. Similarly, the
number of vacancies notified for Clerks’
Grade Examination was 890, whereas the
number actually reported was 2143,
In Engineering Services, the number of vac-
ancies notified was 118, whereas the actual
number of vacancies was 247. In Indian Ad-
ministrative Service, etc. Examination, the
number of vacancies notified was 249
whereas the actual number of vacancies was
341. The Union Home/ Ministry has
been insisting on various departments to
give the actual or the near actual figure of
the expected number of vacancies to the
UPSC so that they could rectruit the actual
number, so that they could recommend the
persons 1n @ much better way, so that more
men might be recommended by the UPSC. If
they knew the acival number of vacancies,
they would give it more publicity. More
people wil apply for the job, more people
will appear at the interview and it will be
easier for the UPSC to recommend werther
persons who are eligible for appointment.
But T fail to understand why, in spite of
persistent reminders of the UPSC, of the
Home Minislry, various  departments/
Ministries are not providing the actual or
approximate figure to the UPSC so that they
could recommend a betier szt of people.

The next point which I would like to
point out is about the Scheduled Castes,
Scheduled Tribes as well as minorities.
Mr. Vice-Chairman, Sir, we talk much of
secularism. We talk much of secularism in
our political specches, in our political
phrases, but what is the actual position ?
India is one of the bizgest countries
where Muslim population is concentrated.
If you go through the pages of the Civil
List, you will find a microscoric minority
represent the Muslim community in various
types of services. I do not understand,
I fail to understand why of the
recruitment  of Muslims is so meagre.
Definitely, there are some reasons and it is
the duty of the Union Public Service
Commission, it is the duty of the Home
Ministry to look into the malter so that the
minority  community,  particularly  the
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Muslims residing in the country, do not feel
that they are neglected. This sense of
frustration is creeping into the minds of
Muslims,

DR. BHAI MAHAYVIR : Are you
advocating reservations for Muslims ?

SHRI PRANAB KUMAR MUKHER-
JEE : No, I am not advocating reservations.
Rather I am arriving at a cenclusioa from
what you said. I do not understand how
Dr. Bhai Mahavir can say like this and if I
have understood it correctly, if the transla-

tion is correct he talked about ‘Bengali
empire’” in Election Commission, this 1s
bascially wrong. One should not bring
parochalism,

DR. BHAI MAHAVIR : Let me
clarify, 1 said that even if ail the people
appointed @re Bengalis and if they are

appointed on merit, I will not object. But
here it so happens that people have been
appointed bypassing the UPSC and out of
40, somethung like 18 happen to be
Bengalis. There can be no other reason
behnl this (ype of recruitment against the
rules.

SHRI PRANAB KUMAR MUKHER-
JEE: Mr. Vice-Chairman, Sir, when I was
listening to Dr. Bhai Mahavir, he pointed
out that in hundreds of cases the UPSE has
been bypassed by various Munistries. If I
have listened to him correctly, he has stated
it. He is citing an instance of 18 fellows
recruited in a particular department and
from this he is drawing a conciusion that
it has been converted into a Bengali empire.
Would you find out how many Bengali
peeple ate there in the Civil List and how
many are there from other States and can
you draw a conclusion that such and such
Ministry is an empire of Tamil Nadu, such

and such Ministry is an empire of
Punjab and such or such Ministry
is an empire of Mysore? That type
of conclusion is bad. What 1

would like to point out is that there should
be some arrangements even without reser-
vations so that the minorities could feel
that if they have merits, they would have
proper places. I do not feel that the Mus-
lim community residing in our country
has not the merit to compete in the exami-
nations but much depends on who takes
the yiva-roce or personality test and it has
been admitted by Dr. Mahavir that it de-
depends on those
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the examination and it
that person who appoints. He pointed
out that while appointing the Vice-
Chancellors, the cases of the Scheduled
Castes and the Scheduled Tribes are not
properly considered and are neglected. My
contention is, not only the Scheduled Cas-
tes and Tribes, the minorities like the Mus-
lims are being neglected and those who are
in actual authority might have manipulated
and when they have manipulated, the UPSC
and the Home Mmnistry should look into
it. There is an arrangzment for giving
training to the Scheduled Castes and the
Scheduled Tribes candidates appearing for
the TAS and the IPS examinations. I say
it is a bogus training and it serves almost
no purpose and if the UPSC makes a
scrutiny of the Scheduled Caste candidates
who have passed the IAS or JPS exami-
nations, they will find out that very few
persons who have received the training
from the Government-sponsored institutions
have come out successful. Most of the
Scheduled Caste and the Scheduled Tribe
candidates who qualified come from outside
these institutions, Therefore my sugges
tion is that they should be really educative
so that the Scheduled Castes and the Sche-
duled Tribes as well as the minorities may
get the opporlunity to compete at par be-
cause we are in an advantageous position.
Those who belong to the upper castes are
in an advantageous position 1n the matter
of sociological environment, educational
environment, economic environment and
that is not so wi.h the Scheduled Castes and
the Scheduled Tribes and other minority
communities, My contention is the Com-
mission may bear that in mnd and they
may feel that they are at par with the other
candidates. It should be so in the case of
language, in the case of selection and inter-
view. That is my contention.

depends on

SHRI M. RUTHNASWAMY (Tamil
Nadu): Mr. Vice-Chairman, at one moment
during my perusal of the two reports [
was tempted to criticise the late presenta-
tion of the [969-70 rero:t but reading
further on and comparing the two reports I
have given up that intention because there
is no great difference between the two
reports. Even in the number of pages and
the number of heading there is identity,
There are 206 pages in the 1969-70 report
and there are the same 206 pages in the
1970-71 report. The same titles also, the same

#
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headings are also there except that there
is a difference in the number of chapters
between the two reports. In the first report
the number of chapters is 31 and in the
second report it is 30. Onc would take it
is a great progress but it is due to nobody
in India but it is due to this that 1970.7]
was mercifully free from visits of for-
eign delegations. It is the visit of forecign
delegations that increased the numbzsr of
headings or chapters in the report of 195)-
70. These reports might belong to any
year, they might be presented in a1y yoar,
The only difference is in figures. [ think it
must have been a very easy thing for the
Secretary of the UPSC to write his report.
He has only to taks the pr:vidas year’s
report and score out the old figures
and put fresh figurss in. Coming to the
reports themselves, I find that
the main surpose, the main busi-
ness of our Public Service Commissions is
recruitment and advising the Government
in regard to promotions, punishmen:s and
similar subjects. The scope of the
Public Service Commission is very limited
an that is why us imnact on the Adminis-
tra® -1 also is so hm.ed. [ shall con: (o
thai sabject a little later but mezanwhile 1
might deal with th2 aciual working of the
Public Service CHrmmission in these two
years. It coaducis examinations for re-
cruilment to the higher services, it adopts
the method of the written examination and
interview. With regard to the laazaage of
the written examination thece his be:n no
end of controversy, one school insisting that
the examinations might be written ia either
English or in Hindi and the othar school
saying that to be fair to all the languages
the exam.nafions should be conducted in all
the recogaised  laisuages of Inda. To
that of course the Union Public Service
Commisston has peinted out that it is very
difficult to pres:ve standards. My personal
solution would be to have one language for
all the examinations, a language that is equ-
ally difficult to all and that would he Eaglish,
tecause English is a foreign ianguage,it is for-
eign to everyone in the country and it would
be equally difficult to all. If the purpose
of written examination is to test the mental
quality, the intellectual capacity of the candi-
date, there is nothing so useful as the
sclectioa of a language that is equally diffi~
cult to all.

With recaid to the interview, the candi-

datas wha after  the written examination
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subjected to
20 minutes.

qualify for the in'erview are
an interview of about 15 to
How on earth can any persoa or a body of
persons, even if psycholozisis and psychia-
trists are inz'udel in that bordy, fiad out
thz character, th: aptitude, the qualifica-
ti>1s, the qualities that are regquired for a
gyd civil servant from an iaterview of
about IS5 to 20 minutes ? [ think the army
method is mach belter. Thay subjsct the
candl'dates to obss-vation for two to three
days At least a whole day or a whole
hour shoyald bz sp21t udoa each candidate
in ordzr to dcav ouat th-ouzh a narrative of
hus owa carear, a narrative of his own
astituds:s, a narrative of his o'wva hobbies,
a narrativ: of h's in‘er2s's a1l tastes, the
character, thz anttu 12 a1l the prepared-
ness of the candidate for civil service.

With reza~d to the exsmtions granted
to m2mbers of the Scheduled Castes and
the Sch:duled Tribzs, no one would liks to
take away the concessions that ace granted
with regard to asze, with rezard even to
marks requirzd foc gualifying in the written
examinations bat  such concessioas should
bz extend:d to bazkward pz2iplz of all com-
munities, Masiims, Christians and other
alsy. There are pzople in the Chostian
commnnity, in the Mislim connuniy who
on account of thzir social backwardazss,
on account of their poverty, are not
able to make use of all the edacational
in all
par.s of India, So if coizessioas are gran-
ted, they shyuld bz graiel on thz basis
of social backwardazss, oa the basis of
poverty and not me.cly accord.ny to Sche-
duled categories.

Coming to. the main purpose of my
speech which is to advocate exnansion im
the scope or work of the Union Public
Service Commission, [ say it should become
a body not only meant for rezruitmeat, not
only for advice an promoitions anl trans-
fers but it should be an advisory boydy eof
Government in rezred to all matters connec-
ted with admmistraiive pe-soanel. This is
what happens in other countriecs. The
Canadian Public Service Comnission deals
with all mattess connz: ed with administra-
tive personnel, not morely with recruitment
bat with the tramang of the probationers
for this Service, Wuh reeard t) thait mai er
I may point out this one s:cious defeci, the
trainineg of our IAS and IFS officers is con-
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fined to just one year, it is practically only
nine months, Now, how can any meaning-
ful training be given to any body of men,
however highly educated they are for recruit-
ment to the Civil Service of the country in
one year ? Take the Indian Foreign Ser-
vice candidates. They are to be trained in
the art of diplomacy. They are to make
a special study of international affairs and
international history. So much is involved
here. Now, how'is that possible in just
under one year ? So the men in the Service
should take not only the preliminary train-
ing, the training during the probationary

period, but also the in-training, as it is
called, the periodical refreshar courses
during their services. When 1 wasin

Australia—I had been a  member of the
Madras Pubiic Service Commission for
years—I tock an interest in the working
of the Australian Civil Service Commission.
There T found it was in charge of all mat-
ters connected with administrative p2rsonael.
Month after month grouss of studeats and
officers were put through periodical traimn-
ing, through refresher courses as they were
called, and they advised the Goverameat
on all matters concerning administrative

personnel. So also it 1s in  Canada.
And even in conservative England
the Fulton Commission recently
recommended the establishment of what

they call the Civil Service Department, which
was to deal not only with recruitment but
promotions, transfers, grievances of officials,
training of officials and so on. All this
was to be brought under one single body,
and I do not think any other body, any new
body is required. There s alrcady the Union
Public Service, Commiss‘'on at hand and
it is only necessay to expand the scope of
its duties and of its obl.zations and of its
services (o the country. Even the Admini-
strative Reforms Commission, even that
Commission in its leisurcly progess during
the five years which it took to make up its
mind and submit its reports, has recommen-
ded that there should be a Department of
Personnel  Adwministration, a  Personnel
Departmeat. I think the Government would
be well advi-ed, if it wanis to have a good,
efficient, Joyal Service, to expand the scove
of the Public Service Commission and bring
all matters connected w:th Personnel Admi-
nistration under its scope and guidance, not
only recruitment, but training, structure of
the Administration and so oa. We have
periodical Commissions set up. The Union
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Public Service Commission should act as a
permanent commission looking into matters
of administration, looking into Personnel
Administration, They should look into com-
plaints about salaries. Why should we
appoint a Pay Commission every five years
or every ten years ? The Commission shall
be tiere permazently to enquire into the
complaints of the Civil Service personnel,
with regard to their status and prospects with
regard to their treatment, with regard to their
pensions, and so on. It is only when such
expanded objects are put before the Union
Public Service Commission that we should
have a really useful Public Service Commis-
sion. Otherwise, year after year, we shall
go on reading reports like these presented
to us, with the same number of pages, with
the same number of headings and with no
recommendations. with regard to the im-
provement of the Civil Service. One would
imagine that the Public Service Commission
would be interested in all matters connected
with the welfare of the administrative per-
sonnel, At any rate it is in this way that
we can get real and fruitful service from the
Union Public Scrvice Commission,

SHRI B.T. KEMPARAJ (Mysore) :
Mr. V.ce-Chairman, Sir, the Government has
been pleased to bring before us these two

| reports of the Union Public Service Com-

mission. Many points have been covered,
but 1 shall confine myself to making
certain suggestions and also elicit some
information from the Covernment as far as
the Scheduled Castes and Scheduled Tribes
are concerned. Whle moving the motion
for the consideration of thece reports, the
hon. Minister has becn plea:cd to point out
that we have to carry on our discussion
based on certain gwde-lines, I thall try to
confine myself to the gu d:-lines mention-
ed by him. In 1950 the Constitution came
into bemng in the country. The hon. Minis-
ter knows and everybody knows pretty well
that some special guarantee has been given
under article 335 of the Constitution. It
says :

“The claims of the members of the
Scheduled Castes and the Scheduled
Tribes shall be taken into considera ion,
consistently with the maintenance of
efficiency of admunistration, in the
making of appointments to services and
posts in connection with the affairs of
the Union or of a State.”
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Therefore, it is very clzarly mzationed
that the claims of the Schedulel Casies and
the Scheduled Tribss in rezard to recruit-
ment and appointmsnt should bz taken nto
consideration,  Twanty-twd>  yaars have
elaosed. How far have the claims of the
Scheduled Castes and Scheduled Tribes been
taken into consideration while making
recruitment and appointment ? This is a
very important question whizh has been
there before the country. It ought to have
been taken note of and they ouzht to have
been given protection by this time. From
statistical figures it is seen that not even 1.3
or 1.4 per cent vacancies in the first grade
vacancies have bezn filled by the Scheduled
Castes and Scheduled Tribes. From the
report w2 find that since 1962 some
vacancies have been fillel up by them.
There is a clear provision made and a clzar
directive issued that 12-1/2 per cent Schedul-
ed Castes and 5 per cent Scheduled Tribes
should be taken whenever there is recruit-
ment to posts. Since November 1968 I
think these vacancies have arisen to 16-1/2
per cent and 7 rer cent respectively. Inspite
of if, whenever there is recrumitment or
a ; ntmeni made, in most cases the candi-
dates have been turned down stating that
they are not suitable. Here 1 want to make
a clear subm ssion that we cannot be forced
to carry on the legacy of making appoint-
ments to these services, It is the Britishers
who had this kind of recruitment whereby
they had the written examination and the
viva-voce, Whenever applications are nvited
for any vacancies, the mmimum qualification
is prescribed. When it is so, only those who
have got the minimum qualification will
apply for the appointment.

Then, about holding examunations
and holding interviews, the Govern-
ment has to think about some change. Why
I suggest this is this. I have been carefully
following the patiern, When the candidates
for the IAS or the IPS or the IMS have to
appear for the viva voce examination, the
members who sit on the board will put such
questions to the candidates which they will
not be in a position to answer. Suppose one
member for fancy’s sake asks a candidaje,
“Wheie is Vlaldivostok 27 Ii is really a
wonder if 012 15 in a posiiion to answer it
and say that 1t is a city on the easlern side
of Siberia, and not say that it is the name
of a ship or something like that. Only a
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student of geography can understand that.
Sinilarly, if a question is asked when the
ficst battle of Panipat took place, batween
who and who, nobody could say at once
that it was between [brahim Lodi and Babar
and that it was in 1326, Similarly, so many
other questions are asked which nobody will
be able to answer immediately. This kind of
viva voce test was introduced by the
Britisheers to understand the capacity and
the mental calibre of the Indians, to see
whether they suited to the eavironmant and
condition of the British regims. But, Sir, we
arc in a free State ; we are in free India.
And we should think of evolving a new
method of recruiting candidates for these
posts.

Sir, I give a particular instance, as has
also been already pointed oui by anothsr
hon. Member that 42 students were given
training for the Administrative Services —
the IAS, IPS and the IMS —in Madras in
1960. Out of 42, only 17 were able to pass
in the written test and it was unfortunate
that even those 17 failed in the viva voce
test. What does it mean ? Does it mean
that the candidates from the Scheduled
Castes and Tribes have no merit and are
not capable of passing in these Administra-
tive Service examinations 7 Therefore, 1t is
to be taken seriously. The Government
has given several concessions to them, And
the Prime Minister has also been making
statements that the conditions of these
backward class people, these poor people,
should be improved. Under these circum-
stances, the Government has to taka this
particular point of view into considera-
tion and see how best they can help the
Scheduled Caste, Scheduled Tribe and other
backward classes.

The next poiat, thzre is a backlog in
the appointments being given to these
pecople. Is there no scheme or plan for-
mulated as to how the backlog can be met
within the perind of reservation ? Itit the
desire of the reople and the ceuniry to
perpetuaie this kend of reservation for years
togeiher ? Is it the desire of every educated
and enligh'ened citizen of the country to see
that these people are kept as they are, even
denying thom the chances and making them
feel that they are nct suitable and give a go-
by (o this policy ? We have come to a stage

‘where the Government has to think asg ta

b
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how best this problem can be solved and
see that every opportunity is given to these
people. I think the UPSC will also consider
these matters seriously with guidance from
the Government,

SHRI BHUPESH GUPTA (West
Bangal) ; Sir, I would like only to make
some broad observations because the points
in details have already b22n made by some
of the honourable speakers. First of all, [
do not know how we can discuss a report
of this kind because much is not said, and
what is said does not seem to be very
enlightening exzept in a technical sense. At
the outset I would like to say somzihing
about the Union Public Service Commission
itself.

1 think, Sir, th2 concept of this type of
Commission, as, enshrinzd in our Constitu.
tion, needs to be re-examined and, I think,
we shoutd begin, 1f possible, a change with
the composition and character of the Com-
mission itself, First of all, the way the
Commission is appointed 1s uasatisfactory.
Obviously, itis donz on the advice of the
Central Government which, in many casss,
afterwards becomes a party to, shall I say,
disputes referred to the Commission.

As you see from the list of Members of
the Commission, I am not saying anything
about individuals, there are [.C S. oficials.
There are certain other officials and other
people also. 1 do not think that this kind
of Commission today is suitable for th:
changing times and for discharging th:
responsibilities that are entrusted to them,
whether in the fleld of recruitm>nt, promo-
tion or recommeading discishnary actions
and otherwise. These gentlem2a, however
esteemable they may be in their sphzre by
themselves, are not sufficiently qualidied to
deal with the problems from a dyaamic
angle. Instead they have a static angle I
think in this matter we are still following,
more or less, the basic norms laid dow1 by
the British I think here a change is called
for. [ would suggest that the Constitution
should be amended in order to make
provisions so that the Union Public Service
Commission, its comJsitian or the constitu-
tion of it, is a matter which is discussed in
Parliamsnt. This can be done either by a
resolution or otherwise on a substantivg
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motion. Every gentlemen or member, every
one who is taken into this Commission or
apnointed should be subject to public scrutiny
Here we do not go into the technical side of
it. Parliament is supposed to reflect the opi-
nion of the country and the changing public
opinion in the country. Why should Parlia-
ment not have a categdyrical say in this
matter of appointment of the Commission
Members individually and collectively ? 1
should, therefore, snggest that the Govern-
ment should come out with certain proposals
and, if necessary, we can set up a small
Committee for the two Houses of Parliamsant
to proczss the Government proposals and
then to bring them here so that Membsrs can
have a chance of giving their reactions to
tiie individual namszs and also to the com-
posite character of the Union Public Service
Commission. We are now completely out
of the picture. All that we can do is to
discuss periodically the reports which also
come after a lapse of time. Therefore, I
think we should develop a democratic
approach of solving this problem of the
constitution of the Union Public Service
Commission. Why should I entrust the
Chairmanshin of the Public Service Com-
mission to Mr. Damle—aow he is not
there—or a similar other ICS man ? I do
not have anv faith in them. There are many
others who d> not have any faith in them.
Their record should be gone into when they
were in service, how they behaved and so
on. Where are these things to be discussed?
Not in the Prime Minisler’s Secretariat, or
in the Home Ministry Secretariat or,
technically speaking, in the Presidential
house or sei-up. It should be discussed
here because after the Union Public Service
Commission is ajpointed, th:y handle so
many important things. How they approach
the proble n, nyw thzy make the appoint-
mznts, whn 1> thy rejeel, whom do they
chrose, a1l things of much wider sigai-
ficanc: waich Dilow from thzir des:isions,
these tiings should all be discusszd There-
fore, this mi:ter should b2 considered.in Par-
liament. Why is Parliameat kept out 'n such
a matter ? There need not be a judiciary-
ex:cutive  separation  batween the Com-
mission and Paclirmeant in such matters. It
is not a question of treating it as a sort of
judiciary-executive separation, Parliament
is responstble for what goes on in the
country. Parhament is responsible for the
kind of admunistration and the norms it
creates. Parliament is responsible far dealing
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vith the delinquent officials or for dealing
vith the merits and so on in the long run.
Then why should we not have a say in the
natter of people who are supposed to fun-
ition on our behalf, as though with dele-
rated authority, to settle such matters 7 Is
t simply because the Constitution some
0 years ago, guided by certain British
srecedent, had laid down certain forms or
nethods of dealing with the problem of the
onstitution of the Union Public Service
“ommission ? So, this point should be gone
nto.

Sir, if T may say so, the personnel of
he Commission should change. If you go
hrough the list of members of the Commi-
ision, you will find that the emphasis is on
he upper class, on those people who live
n the upper layers of society. Now some
f them may be very educated people. 1
lo not deny it. But then the Commission
Uso deals with people who have to work
it the bottom--well, smaller officers are also
here---who come in for scrutiny or
xamination in one way or the other before
he Commission, Why should we pack
his Commission with top bureaucrats or
imilar people with a dash of some educati-
mist here and there ? This is what I cannot
mmderstand. I think the UPSC should do
onstituted of people who have live links
vtih the masses. 1 do not want a set of
wuperannuated  officers, drawn from the
;arious Ministries and dumped together on
he Union public Service Commission, partly
1s a retirement prov sion and parily as a
und of eye-wash before the nation. T do
10t like this. Personally they may be very
jood people. But that is not the point.
Jere we are dealing with a major institution
f the country. It must have its own
lemocratic character, to insnire confidence
umong the people, to make it appear that
t is functioning on behalf of the people and
1ot on behalf of some people at the top
lispensing their sense of values or ideas.

Now I should like to test the personality
f some of the Commission members
hemselves who are appointed for the yivg-
oce examination or the personality test.
f you anpoint an ICS official from the
lome Ministry. well, I have a lot of (hings
» say «Loul hus pecamility,  But he goes
> test the personality of others.  Well, he
as no personality himsell except that he

[ RAJYA SABHA ]

Publie Service Commission 132

has been a bureaucrat. serving his masters,
changing his colours from time to time and
acting as an excellent time-server, Do I
want such people to man our nublic Service
Commission ? It is utterly wrong to put
emphasis on the ICS officials, Somehow
or other, the Government of India has got a
fascination for the ICS because it suffers
from an inferiority complex this is the idea.
These people on the Treasury Benches
suffer from an inferiority complex before the
ICS people. They think that the ICS
people are very knowledgeable people, they
were very bood students...ent

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal) : You are
suffering from a superiority complex.

SHRI BHUPESH GUPTA : And you
suffer from a feminine complex.

SHRI SASANKASEKHAR SANYAL
(West bengal) : On a point of order. Mr.
Bhupesh Gupta is a chronic bachelor, What
does he know about feminine things ?

SHRI BHUPESH GUPTA : I have
been in the company of my friend, a chronic
non-bachelor,

Therefore, T say this is not the right
thing. This species should go. People
from the bottom, the people of the masses,
from the grass-roots level, who have the
sense of the pulse of the nation, who have
greater common sense than the so-called
leained ICS, such people should also be
there. Qur State is supposed to be a
welfare State. And yet there is not a single
social worker en the Commission, not a
person on the Commission with experience
of the social work. How do these ICS
people and others know what type of people
are needed to man important fpositions in
public life, important positions among the
masses, for day-to-day work among the
masses 7 Nothing of the kind 1s there. So,
this upper class species should go. Mr.
Vice-Chairman, having come from the
upper class these reople have a bias for
upper class candidates. You have read
the Parkinson’s Law. | am not go ng into
that kind of a thing. When candidates go
for interview, if . the candidate is the son of
8 Prince or the son of a big capitalist or
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an ICS officer or a Minister depending upon
which Minister he is, or if the candidate
has good public school background, or if
he is coming from a rich family, and so on,
somehow or other, the class bias works in
his favour. And if the candidale is from
poorer sections of the commuaiiy, however
meritorious he may be, he 1s not favoured,
with his social disadvaatage, before a
Commnission which is weighted in favour
of the vested interests and upper class
people. This is the thing. I have been
told by many people although it is not
written in the report that they somestimas
find out whether the candidate has the so-
called public school backgrouad, and if he
has that, then he secures good marks ; or,
if he speaks English very well, then also he
gets good marks. But is it necessary to
speak English very well before the Commi-
ssion members ? It is not necessary to speak
English very well before the Commission
members. Sometimas sily questions are
asked by them. Some absolutely si'ly
questions are asked, I know that kind of
of training. 1 am still reminded when |
was in England, one of the Indian students
failed in [CS viva voce. He was a very
good student. He went for viva voce
examination, and the Commission asked
him, “Who in your opinion is the greatest
man in India 7’ He without any hesitation
said,*Lord Irwin”, He thought that would be
the was of pleasing those people who were
sitting there on the examination boaud.
Actually he failed for giving such a stupid
answer. Some would have thought that
he would give the name of Mahatma Gandhi
Rabindra Nath Tagore, or Jawaharlal Nehru
(Time bell rings) No, no, Mr. Vice-Chsairman,
T have just now started. So. Sir, this kind of
a thing should not happen. Then, we do not
know the curricula for the IAS people or
other people. We would like to have a look
at that, We do not know what kind of
things are taught there because sometimes the
pedple who go to teach are questionable
perple. I do not know exactly what they
teach. The educators must be educated in
this pariicular class for preparing for public

service, Then [ come to language. Yes,
all languages should be given equal
status. Hindi is the link language; Hindi
is not the language of all the States. Hindi

is the link language of our country. Itis
the Union language and 1t is stated in the
Constitution how it should be viewed.
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Regional languages are very important.
Officials are appointed in various States
where the knowledge of regional language
is of great :mportance from the point of
view of contacts with the people in discha-
rging their responsibility.  Therefore, all the
regional languages should have equal stalus
in the matter of examination before the
UPSC. Why should English have priority ?
In fact English should go away and the
sooner it goes away the better, Hindiis
one of the regional languages and that is
also the link language. But other languages
in the maiter of examination should have
equal status with Hindi. Hindi is one of
the regional languages of India.

SHRI S, S. MARISWAMY : (Tamil
Nadu) : What w.ll be the link language ?

SHRI BHUPESH GUPTA : Consult
DMK.

SHRI S. S. MARISWAMY : Why not
have English for that purpose ?

SHRI BHUPESH GUPTA : It s all
in the Constitution. If you do not have a
copy, try toc get one, (7Tune bell rings). Why
are you rmging the bell? This is about
language question,

Then this question of confidential
rerorts, The UISC deals with depaimental
cases and other cases. How do they handle
them ? Are confidential reports liable to be
examinded by the UPSC ? These reports
are written about various reople. If there
is any advetsc entry, the person concerned
shovld be called and asked what he has to
say about it. Cthoiwise, if some officials
want to harni an employee or their junior
whom tley do rot like, they can make
certa:n entr cs and that entry shall be his
liability all ls life. Therefore, in such
crses the UPSC should not take this con-
fidential noting for granted, even if they
are to examine such reports. Anyhow,
these reports should be exammed by the
UPSC.

Then, s:lection boards are there ang
references g2 to selection bpards. The
composition of selection heoards should be
changed, We do not want this kind of
sclection board.
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There are very many other things I
need not go into them. At present things
are very unsatisfactory. Sometimes I have
even heard complaints about certain mem-
bers of the UPSC. Whether I believe them
or not is a different matter. But such things
should not be said about them. They
should not give scope or opportunity for
other to speak like that about them. That
why I suggest that whenever there is a pro-
posal for membership, the matter should be
discussed in the House. We should be in
a position to remove certain members by
certain Parliamentary procedure. UPSC
Members should be appointed by us and
if necessary Parliament should be authorised
to remove them.

Then about Ministers and others. Shri-
mati Indira Gandhi does not have to go to
UPSC. T am not suggesting that she should
go or any Chief Minister should go there.
1 am not suggesting that. But Ministers
should realise that they have to set standards
in their various depatments because they, in
a way, enjoy certain privileges., They are not
subject to anybody’s scrutiny. The leader
of whichever Party that gets majority has
the upper hand in appointing Ministers.
They should be particularly careful as to
how they conduct themselves and so on.

Some of the things should go to the
UPSC. Suppose 1 have certain complaints
against some officials and I think those offici-
als should be demoted or removed or discip-
linary action should be taken against them,
why should I nnt go to the UPSC and have
the matter examined by them ? Why should
I go through the government ? Why should
it be left to the pleasure of the government
or Home Ministry to refer it to the UPSC ?
Why should I not bring it to the notice of
the UPSC and tell them such and such case
should be examined suo mofu—not sou motu
but at the instance of some private persons
like Members of Parliament and others ?
Some such thing should be there. So, Mr.
Vice-Chairman, Sir, these Reports are quite
interesting and a lot of information we get
though not very enlightening.  Sir, I entir-
ely share the sentiments expressed by some
of the Members. You see the records. The
Scheduled Caste and the Scheduled Tribe
people are not getting employment and
postings and in the recruitment they are
coming up very law despite Qur ¢onstitu-
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tional guarantees and promises. It is not a
a question of reservation alone. We are
duty-bound to help them come up and it is
our special duty to see that they get more
appointments and promotions and so on.
The same applies to the members of the
minority communities also. They are also
very much left behind and I think that
Union Public Service Commission and those
who are responsible for recruitment or pro-
motion should look into it in a wider
perspective. 1t is very very essential to do
so. Sir, there is discontent among the
Scheduled Caste and Scheduled Tribe people;
there is discontent among the minority
community that they are being dlscriminated
against. This should not happen. No
doubt, such an impression should not be
created about the manner in which the
Union Public Service Commission and the
Selection Boards function.

My last word, Sir, about what Dr. Bhai
Mahavir said. Dr. Mahavir uncessarily
brought in the question of (he Election
Commissioner and accused him of starting
a Bengali empire. It was not very much
warranted,

Dr. BHAI MAHAVIR : It is there in
the Report. You find out, Half of the
irregular appointments belong to one pro-
vince.

SHRI BHUPESH GUPTA : You find
out that. But, this is not the way., After
all, you are a Delhi man and you should
know this. Dr, Shyama Prasad Mukherji
the founder of your party, once said that
India, that is Bharat, is Uttar Pradesh. I
objected to it, because it is a wrong impres-
sion, Dr. Shyama Prasad Mukherji should
not have said this, because this smacks of
parochialism and it was the parochialism of
the Bengali type or some other typs against
Uttar Pradesh. Today, you are a devoted
follower of Dr. Shyama Prasad Mukherji and
you bhave discovered the Bengali empire.
With the Nawabs and others in the Jnna
Sangh in Delhi, it is difficult for anyone to
start an empire in Delhi for anybody, whe-
ther Bengali or anyone else,

DR. BHAI MAHAVIR : You have the
Indira Gandhi's empire.

SHRI BHUPESH GUPTA : You are...
(Interruptions).,.the Honour Guard of that.
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So, do not say such things. No empire is
there. If somszone is wrong, whether he
is a Bengali or anybody else, he should be
taken to task and things should be rectified.
Just because the Election Commissioner
happens to be a Bengali, one should not
level such charges. Today, itis againsta
Bengali; tomarrow it may be a Tamilian; and
the next day it may be against a Telugn man.

SHRI MAGESHWAR PRASAD SHAHI
(Uttar Pradesh) : Till Mrs., Gandhi is
there...(Interruptions)...the Prime Minister
will not be from U. P,

s qF gfayu widft S § T I%
Fo dro & F1E A & aFar |

SHRI BHUPESH GUPTA : Whatis
it ?...(Interruptions)... U. P. is there very
much and it is their favourite that way. At
least so far as UP is coacerned, 11 people
come here from UP. You are big in size
and you have more people. But, do not
talk about any empire, any Bengali empiie.
I do not like that. I do not think anybody
is indulging in this kind of provincialism
anywhere. It is not that, [t is the vested
interests versus others; it 1s the ICS versus
the others; it is the English versus the
regional languages; it is aristocracy versus
the others; it is the plebeians versus the
particians; and it is the haves versus the
have-nots. It is how things happen and it
is how things are settled even at that level.
My friend is a Doctor and and is a very
learned man although he is in a wrong
party and he should have no difficulty in
understanding this simple problem.

Y M@1Y FTAT (ATAA) : ITEAT-
ofq wgiea, qIFIT &1 TLHQ aE 2w
F 7O gErET, q 1T A A A A
FAT 7 21T 71 470 3 <@ & afwq &
dyaar g fx 57 St w193 /9 AU
F4 FHAIT AT Y T FT TF (F
TA% g0 OF ATATU A MG AW qg 98
2 fr qafas afge sl § w0
afgaEar gziE@l ) agr ! A qafas
giaq stwaa 1 o Asfat F fag 2w
& s ¥, z@w wifey ¥ wae fafew
FMTE FT AT I FIEE &I, 59 T AT
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9T 3T F1, OF f7aF 9% wrg | W)
AW ST 9gF ZE OF AT F AT AT A7
F§ fgedl & semaT 1 @) 7o ¥ ag A
gyfas afgg sfwga § 7 £ &Y
sfrartar § sad st ¥ F1 foggr g
T § &Y AT 3w w1 famer gar woveT §
T 3T TH adl o O 7 A fgrgEA
¥ 3o fgeal ¥ ggor wid, FOrq §, wIg
q 93 forgeaa & afeadl a2 &, =l ¥
AT agT WA ¥ gH ay &
G &, 930 AT T A7 1826 S0 § o7
A= ama & 1757 ¥ o= &t 71 ot o
32 399 WY 7gF 47, @ 97 WA o Ay
TG AT AT FF AT S qeAw at o
AR 9 I S1E A7 AwTY 97 Faay
FIT T 1 afewwlr g2 97 I |y g T
&, qrea” A A et @, oag
M AFfRt H affar ¥ £ @k
FAE & 9T Ay T@ & X faegeamm
& &t 957 Al AT Awfat § ar
saFqd § 4l Hw fgegeam F &R
WaT # oW qarl< g foedd B
it g7 237 % % agi & 8% :feae & a1
g e 19T fe wig e arafaes §
afe wafasa w1 #1€ a1 78) 2, froht
F fhfas # g 2@y 5 faa gomel
W &7 aqiar g § arfaeary w1 e
T AMF 71, 8 F S qwGA #
Sgrar § WX a1 4 @ dd koA §1
Y 91 7 qT AT WIRG H wg @
ar wasdr fom ¥ gge @reY, wfawew
THTT FT AT TATIC UAr  @r AT N
it sfwgr @ g Aral & °<d §
TS /AL @ F@ T T Fw s
fegeam & g F1@ iz wdsH F
sifey ag A1 gXETd TR ° Fsan qiy,
fergzam &1 a7 Fs90 Ty | wra
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[ =t Mamg qzAT]
F @ Siea g fe fags ad ay &

faear Fifgd, 2 & fags gr @ &
St &t AFd faadt wfgy ar o8
qEET AT 2. 1 A €T §, 59 A%
fm &' d o T gw feewt § 2@ § fr
AT w1 & wifeed ¥ oeFi & (g @&
aaT @ §, BE Wy dza afwat g,
T Y qwwdl ®7 OF @ §, IAF  A7AT
% faq werr ©£W § A A Gga qqAne
¥ wifeqq gT ard § 1 & 99 @l &
fau, g% 3=« & fao, g x@ §9
g AFT FIE ThF F 1 Y S Ay 4T
= H 9§ ITH1 wra wie fawal #
SRl A1 7 @ afgA &H § FTW AR
g fagsr ofwfgddy ar  =mdam 30
strar & wie {5 gofaw At qq & A
fagzrt quy § SAS) A€ AE@T S@T
ofefad e mar Sr@r g, & 9EH 9AET
A AT AN Aty ANFG w7 N TN
ofsfadd #71 e a7 qar g a1 <
amwE g guesd 8 wgf fF
AW 9gT ALY, I F7 fawIr AN §,
Fgi % @I 9gd wey 93 fag W &7 A%
fawal & @1 oY 3T A AT FT g cE
# o &1 WFr Raar & agl g e e
wrer fag s star & ar War fawd v f
%% T fegad & | ar g G 5 faq
gMET & S0 21E &t 41 1T @Y 99 qge
FUAN @Y q W7 AT Ay, 9T FWI
#1 g7 wfwel arit ard, arg qanar @
IAFT AGHT, ATHT AT AT IAFT qIar,
79 g7 ¥ W7 fZegeard €1 99 98) neaq
gagwfarmi g ¥ & gdifed
U FgAn g i mrg faa-fasfal Ggges
FITT 1T TLeT Irga & qry HI (453
g a1 & wia fe@r @ § 1 wifqardiz qay
F q12 TN FIA g1 a7 wfwa aqr gar ?
# wgges 7T G £ Afew aifamiie
1 S A5YeR HIET FTFNA & 9qF G
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& & wiar i 9z 9g 97 98 93 wqq
§ &t & ga fadr ) 3ar w8 W wegeE
ZigeH w1 wgh 17 awd@e &1« @ e
d-2r% qW@e ¥ sarer A€ &1 SATI
feq5T ZIged AT AILGT FIEE F 19
H7 WY qT TSSE TWA F AT A FT
SAvEeR A S Fy A G S A 7 A1
&, S ot sl Sfwe ¥ AT A,
I & qTH BIRT A A A GIAT | FAH
arq fagyes Fee AR 158 & § 91
78), fergeq & gak fogs gu st s
& SRl AWl T Ag WA gy d@dr ge
fgar, gz o agr fex o W zEfen
Al & a8 71 w51 afwe A
7iT § % g0 dYo gHo Ho ¥ H T AT Y
afqardtar w1 e gz1ar g, w3{ g2,
il HOFT WWIFAIE T W F1AT BT
FHAT

qrg & iy gafws afag Fdaa #§
gn ag W 3w @ fF Awd F fag wE
¥ AT FT OS5 171 &Y, 9a% fog ais
®IH AU G, 7 98 W 3§ fasar
8, 3 M § WIH R & a1 g & qgefias
g FY S arlw § Sa% uw g1 &1 faq
T I &R {FANT N SfiwST v
agl e FEifE uw favy afes  qqman
AT, a sz &l &1 o = W
ar <@ afdd &1 q1eT & fag agy Qv
AT A wfqFEdar a1 g ww@r g
1 gat fergeam & @l sa atet &Y
qgAgT 7t Athe q¥, g wea § Qg
TYATA §, IT qeqeS § wafas «wfqgw
FHITA & WEAA & FTA TIIAT Y
AR ag NS AT & gHrTare
A F5A § a7 w97 & #alw  was ¥
F1§ gat Wiuret ¥ fou  geag T &
AT NG T afew o wax fafest serg
AN, A S AN F AW F, gy
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# fan dar ®ngr @ gwisa g0 H
qUWAT § WAL X & Y aat & St
1 Axfeat § A Ay g, @ WA
Ty wiedt & Sni F) EIA HIWL A
qifgy, wigaaa #r afeq 9T gT WI9I-
Wl gt & A AFEG A =iz
g sqaear qfaaq gafas afgq Fdaw
F | 7g suaeqr gewd gfagq qafas
afqq FATT § 76 FL |

grq & gra, A S gafas G-
e &, ¥ ot gafaw afag s &
g ¥ agf et | 7 qafas geeEfeg
FIRIT Y &1 &, gTHIT & I Wr g
AT ITH Y Avwfeal F a1 § gierer
Y gafas afgq a7 £ X 7 agf
F1 qfads F o T FAr =gy A
qafas gfaq Fda7 & a7 A wf4-
FEIT F1 @A FI&, IAF! TG IR,
FLUF TT F AT A F1F¥ET
g9 FTh Q0T 9§, a1 A TqEr gern
FT AL WE, 3T YW 9T T, AR
FIT A q ITA, FTAT TE |

[THE VICE-CHAIRMAN (SHRI S. S.

MARISWAMY) in the Chair.]

SHRI G. A. APPAN (Tamil Nadu)
Mr. Vice-Chairman, Sir. I entirely support
all the points referred to here by the
previous speakers—Mr. Pranab Kumar
Mukherjee, Mr. Kemparaj, Mr. Ruthna
Swamy, Mr. Bhupesh Gupta and Mr.
Barbora. What I have been telling for the
whole of India is this : We get the annual
Report of this Government far too late when
no useful purpose wiil be served on the
basis of the Report—whatever they may be
and in any walk of life. The Report of the
UPSC is no exception but, at least in this
case, we get the Report for 1969-70 now.
We can only complain about the 1969
Report and not about the 1970-71 Report
for we are only one year behind. But there

[ 5 APRIL 1972 ]

Publi¢ Service Commission 14:

are Reports regarding certain factors o:
departments or ministries discussed here
three or four years afterwards.

In th's connection T would like tc
point out that the medium of the U. P, 8.C
examinations is either English or Hindi.
wish there is no discrimination in favour o
or in prefcrence given to Hindi when com
pared to all the other 13 languages. O
course English is a common Ilanguage
People say that it is a foreign language.
do not think so. Nobody will be lawfully
hornestly and honourably justified in discard
ing English by saying that it is a foreig
language, It is a common language fo
every educated person who would like t
come such high positions in life. One ha
to take the national interest than anythin
else. It 1s not the Englishman’s or England’
language. It is a world lanuage and onl
people who have a vested interest say the
it is a foreign language. I do not agree wit
that. Next to Tamil and one’s own mother
tonge. English should be studied as a
international language and we cannot affor
to discard that language.

Coming to the composition and mestho
of appointment of the Members of th
UPSC, I have to say that there are eigt
members including the chairman accordir
to the report for both the years. Natural
there should be at least two persons fro
the Scheduled Castes but we have only or
man. Do you not think the very spirit ¢
the reservation vouchsafed in the Constitt
tion is not being kept up here ¥ When yc
cannot keep that spirit even in the highe
body like the UPSC how can you say th
you are adheiing to the Constitution’ I wi
that the Prime Minister and the Hon
Minister (0 see that there are at least tw
members of the Commission from next ye.
from the Scheduled Castes. We are n
wanting 1 eminent people to fill up t
posts from these communitics.

Comming to the method of appointme
of members, the Government appoints the
and I entirely agree with Mr. Gupta th
the names of the members of the UP{
should be discussed on the floor of both t
Houses of Parliament. Waturally we shot
also have the power to discuss about th
work and about their removal. From 19
onwards, if the Government of India cot
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shri G. A. Appan]

se the records, I have been clamouring for
iclusion of sufficient number of people in
ie UPSC and for the constitution of a
sparate UPSC for the Scheduled Castes
nd Tribes. In 1965 there was a conferece
r symposium under the president-ship of
andit Jawaharlal Nehru about how to help
te Scheduled Castes in all walks of life.
rof. V, K. R. V. Rao was the sponsor of
1at and they recommended—it was the
msensus of opinion heard there—that there
would be a separate Scheduled Castes
‘'ommussion to select people. They could
:nd people to the UPSC. My contention
ere is whenever people from the Schedu-
:d Castes had been sent to be UPSC, you
ill be really glad to know, in both the
sars under review the Commission have
sen able to take all the candidates fiom
iese Communities for all the reserved
acancies but the departmental people, the
finisterial people say, whenever promotions
>me for posts in lower categories like
ower Division to Upper Division Clerks,
1at no suitable candidate is available when
r senior posts the UPSC could find people
y fill up all the reserved vacancies. Accor-

[ RAJYA SABHA |

ing to the Report for the year 1969-70 the
icrease in  the number of applications
ceived was 22.9 per cent over the previous
:ar but the Scheduled Castes were able
» rise up by 38 4 per cent and in the base of
‘heduled Tribes it was 20.6 per cent. If you
fer to page 12 of the Report you will find
iat their pei formance has been improving and
e Scheduled Castes and Schzduled Tiibss
wve come up far above expectations. In
e India Administrative Service Examina-
»n the seats reserved for Scheduled Castes
td Scheduled Tribes were 54 and 23 and
| the seats were filled up. In the Indian
ronomic Service e<amination the Scheduled
i1stes got all the seven seats reserved for
em while the Scheduled Tribes got only
0 out of the four seats reserved for them.
the Combined Engineering Services
amination the Scheduled Casies got 27
it of 45 seats reserved for them and the
heduled Tribes got 4 out of 22, as against
ily two Scheduled Tribe candidates who
t through in the whole decade. When
ere was no compulsion and supervision
one whole decade they got only two
its in a decade but subsequently the posi-
n has improved. I thank the Govern-
nt and no doubt the officers of the
MMiss.on, Afier all one Scheduled
ste Member is in the Commission and so
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he could improve matters. There is no
doubt there is improvement now but yet we
have togo a long way and I can only
appeal and plead with the Government,
the Miniscer in charge, and also the Mem-
bers and Officers of the Commission to see
that justice is done to us. We do not want
any favours; we only want justice, honour-
able justice, honest justice and due fair
play. Mr. Vice-Chairman. Sir, during 1963
to 1969 the Commission was able to select
54, 62, 59, 53, 51, 50 and 54 persons from
Scheduled Castes for the various vacancies
reserved for them. In this connection
I wish to say that a number of posts, not
within the purview of the UPSC, aie created
with some ulterior motive. They first
create the posts and then deserve them.
Fill them through ad hoc appointments
by persons of their own choice. I have seen
a number of Departments creating posts
Iike that and dereserving them,to be filled up
by the persons according to the fanny and
favouritism of those persons. One word to
the hon. Minister. No post created under
reservation should be dereserved for any
reason. All right, let it go even to thou-
sands and lakhs, but only because there is a
provision to say that posts my be dereserv-
ed if no sufficient number of qualified
candidates are coming, for a certain period
of time people dishonoestly say that here
is no S.C/S.T candidate sufficiently quali-
fied. I have been telling this morning about
a number of M.As. with Fist Class being
discarded in preference to ordinary Matricu-
lates, for certain parts in Railways.

Another thing, Mr. Vice-Chairman,
I should also feel gratified—I have no
reason to grouse—about the performance
of the Government or the Commission.
During 1970.71 there were only four cases
in which the Government could not concur
with the recommendations of the Service
Commission. Out of such a huge number.
this four is not such a big number: we
cannot be content with the concession now
given for Scheduled Castes and Scheduled
Tribes in respect of age and qualifications.
The concessions should be still more liberal
till we reach our every office and in every
cadre.

The UPSC has recommended to Govern-
ment to select the S.C/S.T candidates and
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to give them specialised training pre or in
service. But I do not think that for the
senior posts this is being adhered to. This
is a thing in which the Government will
have to make up their mind and enforce
the regulations. There is one pity. You
know people say, a number of Departments
and Ministries say there is no reservation
for Seheduled Castes and Scheduled Tribes
in technical posts and scientific posts where
there is need for research, training and
coaching, Mr. Vice-Chairman, Sir, [ know
about the Indian Council of Agricultural
Research of which I had been a member for
some time, as a member of the Standing
Finance Committee, and I could understand
that although there are more than a hundred
Ph. D. and M. A. candidates with First
Class, not a single man is there drawing
above Rs. 1,000/-In the scale of pay. They
aven wanted to dereserve some of the posts,
to which I objected. This is why I say,
let the Government please make up their
mind and make it clear to adhere to
policies and not to pay lip service. Either
reserve the posis honestly, or do not reserve
any post. Once a post is reserved, never
fill it up under any circumstances, by candi-
dates of other communities, Try to find out
people and try to give them training. But
don’t put them if they are not equal to the
task. I am very very particular about the
the suitability of every person to the task
because, in national interests, we cannot put
mediocre type of people at the helm of
affairs. But there are people among us
who are equal to task to fill up all highest
positions and are even batter than many
of the other people. Can you ever compare
any of us to Dr. Ambedkar, who could
complete the Constitution of India in record
time, an achievemsznt unprecedented in the
whole world 7 Also, our Mr. Jagjivan Ram
has been filling up the posts in various
capacities and hoiding them all with dignity
and honour. And what about the young
Mr. Sanjivayya ? He has also been doing
such good work. So, we have no dearth of
eminent people in our community. But
some people, very very dishonesily, say
things to the contrary,

One more point, Mr., Vice-Chairman.
It is really very disheartening to see the
figures, given here yesterday by the hon.
Minister, Mr. K. R. Ganesh, pertaining to
representation of Scheduled Castes and
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Seheduled Tribes in the services. The hon.
Mr. K. R. Ganesh said 1n this Rajya Sabha
yesterday that in 1970 the percentage of
Scheduled Cas:es’ representation in Class
I prosts was 0.56. I think, on this one
score the Government should resign. They
promise so many things. They promise,
gharibi hatao. And here our due is 22 odd
percent. In respect of Scheduled Tribes
it is 0.07, In class II posts the percentages
were 0.74 and 0 07 respectively. Steps were
being taken to 1emedy the situation.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY) : I am sorry your time is
up,

SHRI G A. APPAN : Sir, let me finish
this, The Government have decided that
the ordess regarding reservation of post for
Scheduled Castes and Scheduled Tribes
should be strictly followed by all public
sector undertakings and nationalised banks.
In the case of nationalised banks also suita-
ble instructions have been given by the
Government for reservation of posts for
Scheduled Castes and Scheduled Tribes
candidates. The question of public seetor
undertakings and nationalised banks not
observing the Government orde:rs on the
subject does not, therefore arise. \Wherever
representations against non-observance of
these orders are received, therr validity is
examined by the appropriate authorities
and necessary steps taken. In the enterprises
where the number of Scheduled Caste/
Scheduled Tribe personnel has been found
below the prescribed percentages the enter-
prises have been asked to take planned and
concerted steps to reach the prescribed
notes, Concrete suggestions have been
made to them n this regard by Govern-
ment. The position in this regard is kept
under review. Il has also been decided that
training of Scheduled Castes and Scheduled
Tribes employees should be given adequate
attention both by public enterprises and by
Government to 1mprove the position as
regards the availability of suitable candi-
dates belonging to these commodites for
skilled jobs.

THE VICE-CHAIRMAN
MARISWAMY) : That will
Mr. Kapur.

(SHRI S.8.
do please.
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SHRI YASHPAL KAPUR (Uttar
Pradesh) : Mr, Vice-Chairman, Sir, when I
spoke day before yesterday you wanted to
have the pleasure of listening to my speech
in English.

THE VICE-CHAIRMAN (SHRI S.S.
MARISWAMY) : Thank you.

SHRI YASHPAL KAPUR : Now that
you happen to be in the Chair, I should
give due regard to your wishes.

st smIrEt wawe e (fagie)
ur & fa7 § gac g3g A g@r @@ @

e

ot srdrg WA wigT  (TsEar )
T 58l FIAT B

Y FHQIE FIT ;0 IALT IT F AW
1 7798 I @1 T0fg? |

The Reports of the UPSC huve been placed
before the House. There are some encoyr-
aging and good points and there are some
points which are quite diacouraging and
dismal. The heartening aspects are that
according to the Reports in the last seven
years the;e have been only eleven cases in
which the Government did not agree with
the recommendations of the Union Pyblic
Service Commission, Now, the number of
persons selected for the higher or lower
services runs into a very big figure. In only
eleven cases the Government did not agree.
So, I do not think there is much point in
this criticism. The Reports are heartening
in one respect that there has been a substan-
tial increase in the number of Scheduled
Caste and Scheduled Tribe candjdates
appearing in the examinations and also
increased number achieving success. What
the 21st Report says is that the percentage has
become static with only very slight increase
in the Scheduled Tribe/Caste. Though the
results have improved over the years in the
case of these castes_there has been a decline
in the efficiency of the students appearing in
the examinations and those passing through.
My friend Mr. Appan, I am sorry to say,
wanted one more post for a member of
his caste. T would have been happy if he
had made a plea for the provision of
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ezpanded or larger facilities for the students
from the Scheduled Castes and Scheduled
Tribes for their coaching and training so
that a langer number of our brethren from
those castes can get positions rather than
one becoming a member of the Commission,
I may inform you that one of the Railway
Service Commissions in this country has a
Scheduled Caste as its Chairman, Here, 1
would like to support the rccommendation
of the UPSC that the Government should
take special steps for providing better
coaching and training facilies not only for
those from these castes but also for those
who are backward and who are living in
backward areas. Reference has been made
to upper classes and lower classes. There
are upper classes everywhere ; there are
upper classes of all categories. In the
villages, in the cities, in far-flung areas,
they have their own categories of upper and
lower classes But the difference is in the
facilities that are available to the students in
each and every part of the country. There is
a student who reads and studies by the light
of the kerosene lamp or if that is not
available, as it is difficult to get sometimes,
by whatever oil he can get, and he rcads by
that light. He has no library facilities. But
still he is expected by the Commission when
the personality or the wviva voce test is held
to give equal performance with those who
may not belong to the poorer classe but
who may be living in the cities enjoying the
tuble light and having a university or a
college with library and reference facilities.
So, these are the basic things. I do not
know whether the Government should do
something about them or the members of
the Commission should be passionate
enough to take into cosideration—what has
been the backround of a candidate, in
comparison with the other candidates, his
education and the circumstances in which he
has completed his studies.

Another surprising thing that comes to
notice in the Report of the Commission is
that in the all India and higher servies the
Scheduled Castes and the Scheduled Tribes
have made a marked improvement but their
record is dismal as far as the recruitment
to clerical services is concerned. T would
like to give the average that the Scheduled
Castes and the Scheduled Tribes and the
ex-servicemem have been able to secure—
Scheduled Castes 13 per cent ; Scheduled
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Tribes .25 per cent and the ex-servicemen
.75 per cent. To rembove this deliciency it is
essential that people belonging to these
classes and those who suffer from certain
disadvantages should be provided certain
faicilities.

Going through the report one notices
shat the number or candidates securing first
division is coming d>wn year by year. The
standards of the All-India Services. whether
the Indian Administrative Service or other-
wise, have bzen coming dowu over the years
Why ? The talent that is produced by the
Universities is being attracted by the private
secior which offer big salaries to them com-
pared to that is offered by the Government

of Indra. T am afraid the pay scales for
tke I.LA.S. and other services are so low
that many of the people, even if they

succeed in the 1.A.S. examination, do not
join. The figures in the report show that
out of 12,000 applicants only 8,000 to
9,000 take the examination and ultimately
about 6,000 or so are interviewad.

While talking of advantages and disad-
vantages [ would like to refer to the
language problem which has been made
esentroversial by some friends here. There
® no gquestion of any Bengali empire or a
Tamil empire or anything else. What matrers
is the Indian Republic and every one of us,
speaking whichever language, should have
equal opportunity to get into the Services.
Therefore. I would plead that Hindi and all
other regional languages which are pro-
gressively becoming the medium of educa-
tion in the...

SHRI NAGESHWAR PRASAD
SHAHI : Hindi is not a regional language.

SHRI YASHPAL KAPUR: I said Hindi
and regional languages. Now only those
knowing English are getiing an upper and
hand in all these matters.

Bt ATl FAE JIET © T AT €qF
€ gt 7 adf eidqd @1 ferdy w1 e
a@ & wrear fqe

SHRI YASHPAL KAPUR :
with the Minister

I agree
that it 1s a colossal task
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to make arrangemsants for examinations
and intervievs in all the languages given in
the Schedule of the Constitutton.  But may
I s1bmut that in comparison to what we
are going to do in tflis country in all other
spheres, the question of arranging examina-
tions and interviews is not at all colessal.
1 hope that the Commission will provide
facilities in tlus respect swiftly so that young
men, in whatever languazes they have
get their degrees, get equal opportunities to
express themselves.

A quotation was given by Shri Pranab
Kumar Mukherjee about Ministries not
giving information to the Commission of
the aciual vacancier existing in their depart-
ments, It is no doubt true that a very
much less nnmber is quoted to the Commis-
sion. This results in delay in announcing
the results. It also results in ad hoc arran-
gements being made by the Ministries not
for hundreds but thousands of jobs. Now
this is not a satisfaetory state of affairs.
When we can plan ahead for five to ten
years in other spheres, our Ministries also
should know what their staff. requirements
are going to be over a period and plan
their recruitment through the Commission
accordingly.

Another point mentioned in the Report
is about the follow-up of candidat. . selected
from among the departmental cu:.didates,
The Commussion says that they are able
to follow up these cases and their assess-
ment of the Mmistries about a very large
percentage of such selectees., is very good.
I would now touch upon the follow-up of
those people who come through direct recr-
uttment, Nothing has becn worked out for
this type of follow-up and 1 am afraid that
once a person gets through the UPSC gets
the stamp of the U,P.S.C,, that is U.P,S.C.

passed and qualified, well, he feels that as the
years pass, according to his seniority and all

that he will be getting his promotions, and in
most cases the standard of efiiciency does
not go up. Now whether it should be done
in the Minstries. in the departments where
they are employed or the Commission
should have some procedure or some means
or ways for finding out about the people
who aie thus recruited, is a point for con-
sideration by the Government.

Now coming to delayed appointments
Shri Pranab Kumar Mukherjee referred to
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the delay in the Defence Ministry. T would
like to bring to the attenti>1 of the Hous2
pages 40 and 43 of the Report whare the
cases of delay by the Dezlhi Administration
and by ths Min'cipal Corporarion of Dz:lhi
are mentioned.  Afier th: recomneandations
were made by ths UP3C, one of tham todk
the decision after threz yzars to appoint
that person when he was not available for

that job. And s»mztimas even when
a recommendation was made for
an  outsider to bz some persons

from among the existing staff were promoted
appointed, against the rules, Now we can
certainly blame or criticise the Gevernm:nt
if they do not go by the recommendations
of the Commission, But [ do not know
what one can say about these Administra-
tions and Corporations who function on
their own. Mr. Golap Barbora said somz-
thing about appointmants in the public
underiakings to bz brouzht uniler the pur-
view of the UPSC, I would have bzen
happy if he had made somz2 concrete pro-

posals about the coastitution of the
Commission. The Commission, with its
present set-up, tha existing numher of

members, its procedures, th: loaz periods
it takes in conducting exam 11tions and
announcing results, selecting candidates anl
approving them, would have a lot of diffi-
culty in its functioning, This would create
would create a lot of difficulties in thz
functioning of the undertakings also ..

(Interrupt.on)
SHRI GOLAP BARBORA: Are you
replying on behalf of the Minister ?

SHRI YASHPAL KAPUR: .. . becauss
seniority in service will become the only
criterion and not performonce of ths parti-

cular persons employed there in. Now
coming to the Government memorandum [
would like to say a few things. Fust [

shall take up the ratios for the recruitment
of Section Officers in the Central Secretariat
Service. No doubt [ app-e:iale Govern-
ment's decision to reduce the direct recruit-
ment quota from'33 1/2 per ceat to 16 per
cent and to provids a quota for the prom»-
tion of Assistants with the longest years of
service. But the quota of 25 per cent of
permanent vacancies for absorption of Assis-
tants from the successive RTE list, [ may
say, hascreated a lot of disactisfaction, These
RTE lists by themselves have created a lot
of confusion among the Assistants. This
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quota of 25 per cent, 1 am afraid, is very
mzagre. Before resorting to any direct
recuitment the Government should have
utilised all the vacancies for their absor-
ption. It is mentioned that the intake from
direct recruitment was heavy in some year.
Why ? Why does the Government resort to
fill posts on ad hoc basis where the career of
hundreds of their own employees is collcern-
ed? Somewhere in the memorandum it is said
that the rules regarding seniority have not
been followed strictly., Why ? Government
membrandum is couched in the usual Sec re-
tartat languaze which does not held anyone
responsible. I would just read this, “These
rules do aat ajszar (o have b:za followed
strictly.” It is the Governmant’s admission
that Assistants wid should have baza

con-
sidered for placem:2at ahove ths direct
recruits have suffered in seniority. Now,
whd was responsible for this ? This cer-
tainly is a sorcy state of affairs. There are
thousands of peodle  whd are blamed of

being lazy for not dealing with their papers
imme liately, Thase are the service condi-
tions undar which they working. Again the
memorandum says that the seniority assign-
ed to RTE Assistants vis-a-vis direct recruits
was not strictly in accordance with the
rules. I am repcating this bzcause this is
repeated in the memodrandum. Again the
question acises: Who is responsible for all
this ?  We have got a biz Sz:retariat to
deal with service matters, service conditions
of Governm:nt employees. But in the mz2an-
time what has happened ? According to
the memoradum many have retired and a
good number of them are stuck at the
maximum of the pay-scale. It is an honest
admission no doubt. Bul no remsdy has
been suggested. Whaile appreciating the
fixing of quota of vacancies for the Assis-
tants with longest service in that grade on
an all Secretariat basis, I may brinz to the
attention of the Housz the somzrsault in
the all Secreiariat basis policy. Stacting
with 1948, in thesz 24 years from the Minis-
try-wise basis an all Secretariat basis policy
was adopted  Afier a few years this was
scrapped and again the Munistry-wise and
zone-wise basis adopted. There is a vast
disadvantage in opportunities for promotion
to the people of the same qualifications,
length or service and merit. In the smaller
Ministries they have to wait for many more
years than in the larger Ministries. Why this
discrim:nationa uvaler the same umbeella of
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the Government of Inida ? To cite an
example, a large number of Assistants who
came through direct recruitment in 1955
and were allocated to the Home Ministry
have been promoted as Section Officers
since long back while those allocated to the
Education Ministry in the same year and
having secured senior positions in the
examination are still waiting.

THE VICE-CHAIRMAN (SHRI S. S,
MARISWAMY): How many more minutes
will you take ?

SHRI YASHPAL KAPUR: Three or
four minutes more.

This is the case in many other Minist-
ries. Bccause of ithe lack of a uniform
policy, every year there are three or four
cases wherein the aggrieved staff have to
resort to the courts of law either individua-
lly or through the service associations. [
would request the government to remove
this discrimination between staff in one
Ministry and that in other Ministry.

One of the causes of stagnation in the
Central S_cretariat Service 1s ithe one way
traffic of 1A oificers who, coming from
States to the Centre, countinue to occupy a
very large number of posts. I would sug-
gest that there should be a two-way traific
1 this matter also.

THE VICE-CHAIRMAN (SHRI 8. S.
MARISWAMY): Shri Yadav, 1 mght
tell you that Dr. Bhai Mahavyr has already
spoken for about thirly minutes. Would 1t
be possible for you 1o fimsh wuhin  five
minuies ?

sl AARAT N1 WEL HAA, T
ZrEw AT g (@Y &, st A A g
g Wl wEr

1 SEFE) S AT A, A
ST gt 99 W g S° 91 §AR
#iadg gEEal 4 794 0T awe @57 g,
foeg U wgaqy ar@ S fF @qiafeq g
91T gEaiaF § sW F1 Fga @ @y,
Jal & gwda W, § @91 gl § |
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AT, #79Ar Usg 25 ad ¥ ArsR
T YT sy &Y Agrg F Ao A v gw
g ae4 & st Y weqar F33 ¥ I
@& TSN F Y FEIAT FQ G
R o g0 &7 /T @ ¥ I g47 A,
s gAR wfuarg 93-as  afasrd ¥
A%l wAEfa & gw afefay ¥ afsq
Saw aftfsy g g7 ot w9 gw wrEA ¥
MF @1 97 gargfagt &1 dw-dF  aqiw
TEN qF AR 99 USTWIAT FY AT ATE A
ga ag arfeg a1 w2 f2ar fiv ferdr <ree-
Wiar gt @fFT 97 a0 fed awmady ¥
TF FiE9E U f@ar, @ useww &
fgare oF ged7 A =39 3t 15
3§ FT A T@AT H, TAR ATH &Y
g a1 $1T 5@ AN F1 @@g T ST
% fax 15 a5 g o faar qa1 & 15
af ¥ 39 §IHA %! =47 F. qgfcy gAg
fawr f& #it ft fergeam N wsgmm
T &9 €, ag M1 Y |

zH.forg &7 =@ waIo" ¥ fr e a6
IIFIT BT, WCE & THAT 47 @, §F
faig adl #wa1 & i war gy &l
Sigr 9¢ 98 gAwEdt g@r gd @, fagq
TATHT A g off, T FTH GGT A7 99F
I FAF g9, «ITEE I & q3F 9,
wiaa ¥ a1 & {@q gferq <F, o9 fa=x
g IR A & w@r, faw Fa
FY g 48 Tar Ay, gRisar w1 @
W@l g H o), gaksr @A-agq,
ST e F1 &Y faw 7y @ afew
S S GRIRHIR FUAN A[T § ST =7
7z waear Tar fF 9aF & agd wfa-
gfaar ¥ %7 Q1 & | S s & qof
wq § ofefwa a8 ag s nifama ¥ a9
afxfag @ sxar gt feedlt & A
qIF FIAIFET FE! AT § AT T4-TgH
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[ = swawat garz aga ]
WSt &1 g 5737 w3 § | § frrEs
Wi Q9 WAl § 9gl 9% 37 @vll ¥
T fgedt Jroar adf Fed, @ W Fdf
T ¥4I IIH gy 75 dar @y wgY
g—ozz ™75 dar ? ag aFA-wgT
qar TIwY g A1 93 feafg 39 A @y
g Ay usET ¥ ey wfqdy a g foraw
QAT FT & LSS ET 1 AATGT F 91
gfs @ S &r g ITRY AIYr, IAST II-
YT, 39% straie faaT & ag afvf=q agf
g AT 3T A & ASF! & H ANIA &
sa ¥ gfFys § sy wifzr S 9%
faT gfaar g arfgy {5 &g W qafew
afgg FATAY FENT F GH1 AT TAET
g1 /T AU FEX 000 £ g&av ?
ST TEAT 9 AT & 3° R F W FAT
gz 7 ¥ | A%wU F A § § Fzav ¢
o e = g9 Agiey oy wa< ey §
F1 0T Y KT FEAT A1E 1 e
qY2 § ¥ qEAT IALY TG IAT a7 | HY
#f wfrai § gar s g, &% afuwifa
¥ am A, 0w fE & fRd gErT
o & nd el &Y, ¥ 948
feed) g w3 gOy w3Wi F1 W &,
fRdy FHT T SART  IFA ALT &A1 TG
&\ gafrq & Wi A & W9z FFA
f5 szl &1 GERE g1 1T FEEI
gt g ST ; LAl AIGT IATE FT ol
siro wYT Igd eq 9T UsgArr fgrdy &
a1 SHT Y NG § IABT g
2t AL T TF g FA A4 g aT aw
sy =y 999 gax ¥ AfEFEEl, w)
qafas af 7 FHTT 1 AT I 7
g, ¥ s§d @Al AT | ZUTAT  A.GHY
vigw ¥ @, U & @@ F1 @ g,
Qe F AVl # goac & gefe &, Sg
FIH F1 FAT T |

wa gg € gaT A fF fafazis &
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qYA ANTFRERT FI&, fgqr FdmT #y
HIAT 5, auf-aqf  sqigERte 3% W@
forr | 5% oF & fafaedt a8t afe® A,
g% qq FHlT, F1A9 =y o fafafey
a Hfg, FF qray qafew afzg wdrga
aga e & faar we  wyaw &
fFzagat &< & | § srgar g ot o I
TEI Y, WE AL g IA4y gy, vy
afrafagae’ @17 733 §, 998 g AT
arfzg 1 ¥ gramdE 940 wiien ¥ sraan
Figar § {5 U8 Amel 9 99 wA 9
ag fwa 3T § 6 g7 Iq aqtgve@vr 1
HIT AR FI A1 IAF T1T KT AT FIA

LR gUT O AFT ST &7 qgrs gy

2 gaf-gut g% w17 9glew afgq g
a1 BT AL FIqr ar qa7 fafwE) ¥
tgr w1% F37 Fradfea fFgag g ? &)
gz afeq aff fraggar g ax Q=
frg gt @y 7

AHT, FAFT FAQAT § G g@ WA
Hgr Q]| ITF AG W AFR
Aqigeedea F WA gk §, faasr :1€
faaar /g) T sz Fg S¢ fF TN
q 349 Wieqw ¥ A1 H GRAqT FAT
2, 39 quTIg FT A15 QAT @LT AT
AGAT AT ST FRAT Y A7 A gORAA
zfagT § g7 a7 grangear g
g gs ¢ fr =g sar & HfF qEa A
Fgger &0 L afEgT s9 3G ag  gan
g ?

A, § 750 Ageg ¥ ag Ay
Fea fo 3 707 sq@ § a7 g1 &
g Wiy, ez Arar fgedy sl gad
qrerEt #1 Q¥ § qar & @ 97
Fq qF oA HC 0 A A wmfpaz gq
Wl & S FA H T E §
gy fra aw@ ¥ faEd 1 s
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€T A I sFedr wX & ot 98 wfama
FATT qg GRAM & TR F7 617 AT
wfsarggi Y aiw 7ar & o

SHRI NUTHALAPAT! JOSEPH
(Andhra  Pradesh): Mr. Vice-Chairman,
Sir, after hearing the specches made by
hon. Members, I too have got some sugges-
tions to make.

Regarding the medium of examinations
by the U.P.S.C,, it is not justified to intro-
duce the link language Hindi as the medium
of examination, because those places which
do not have their mother-tongue as Hindi
will be at a disadvantage to cope up with
orther places which have got Hindi as their
mother-tongue.  Therefore, all the regional
languages in india are to be brought up to
he level. Until then the exominations
should be held in English because this is
language which has been brought un in
India from centuries back. So it must
take some 20 or 25 years for the regional
languages to be brought up to that level.
Until that, English is the suitable language
to do jnstice to ail the people that are
living in places where regional languages
are not being developed,

Another thing that 1 would like to urge
upon the Government is that it is the
duty of the Governmeat to intimate the
vacancies to the'U. P. S. C. well in advance
so that the Commission may have the
opportunity of conducting tests for the
number of vacancies that are available.
So it is the duty of the Government to see
that the wvacancies are reported to the
Commission in advance.

Then, about scheduled castes and
scheduled tribes I have gotone remark to
mak e Mincrities like Christians and

Muslims should be given some concessions.
The Christian community~—30 per cent of
the EChristian community—are living 1n
Andhra and other places are drawn from
the original Harjjan community. Socially
and economically they are oppressed, as we
all know. So the Commission should have
the liberty to see that those people that are
taken up from the Harijan community and
are named as Christians ia the Constitution
are done justice and are (raated with
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sympathy. The Division of one the same
community with the religious groups and
grant special privileges one and leaving
the same it the other is unwarranta in a
Sceular state,

So far as rselections and viva voce are
concerned, the Ccmmission should be very
careful and the Government should also
take these factors into consideration, because
the rules and laws not make people but
rules and laws are made for the people. So
they can be amended and they can aliow
concessions, whercver necessary, to develop
all these people to a certain level of econo-
mics and social justice.

So these two things should be taken
into consideration by this august House and
justice should be done to minorities. We
should not have any special area 1 our
mind when we speak of impartial things
and when we speak of deyvelopment,

These are the few suggestions that I

wanted to make on this Report.

THE MINISTER OF STATE IN THE
MINISTRY OF 1IOME AFFAIRS AND
§IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) Sir,
I am grateful to the hon. Members of the
House who have taken taken part in this
debate on the 2uth and 2lst Report oi the
Union Public  Scervice Commussion,  The
various points montioned mthe Report. . ..

ot AT ST Wl ¢ LA, q FIA
gi9 faqe JEdr 91 59 9T |

THE VICE-CHAIRMAN (SHRI N. R.
MUNISWAMY) : I have already asked
the Minister to speak and he has already
started. Please sit down, you speak on
some other occasion.

SHRI RAM NIWAS MIRDHA :
Well, Sir, the various points made by the
hon. Members have been very carefully

noted by me. They ;have made some very
pertinent observations on the points raised
in the Report and I am grateful to them
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[Shri Ram Niwas Mirdha]

for the interest that they have shown on
this subject which is really of a very import
nature because it concerns the recruitm:znt
and other matters concerning the services
which are the base of any good admini-
strations.

One point that has been commented
upon by many Members is regarding the
medium of examinations, particularly
examination. for IAS and other similar
Services, The Report of the Commission
mentions the various steps that have been
taken by the Commission with respect to
the introduction of Hindi and other regional
languages as medium of examination and
interview for IAS examinaticns. A very
strong plea has been made that Hindi and
other regional languages should be intro-
duced not only in the limited sphere in
which it has been doae at preseat but as an
alternate medium in all papers and also for
interviews. Well, Sir, the Government
realises the importance of the medium of
examinations and we have been urging upon
the Commission to progressively introduce
Huwi and other regional languages for
exammations for IAS and for other
examinations also. Some start or soms:
beginning has been made with respect to
this but 1 agree that much more remains to
be done. There are various difficulties which
the Commisslon has pointed out n this
Report and they are very valid difficulties.
One might sometimes feel that the approach
of the Commission is cautious to the point
of being timid, but cautious they should be
because the responsibidity that rests on
them for evolving suitable msthods of
evaluation of candidates for the various
Services is really an important and aay
deviation made in their rules of recruiment,
particularly with respect to the medium of
examination, has to be done with very
great . . .

St F{rdl WA QT ¢ sed, #
ARG A4 75737 F q430 9 AT qIAT
wizar g f& faar T 9F Far #ré
AiEgHl watEa & faeRard @ faar

gHar ! Fqr w3y, wHAL, faareh, A
@11 FT ATEA U AT T A wASA A
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9% &, TAF AITA 99 W AG | TAAGH
w1 ar A #1130 2 faedi gfaar wT
g W FY 3gH & arg AT wQ g
FUTOAY ST FY ARAT gF  FL IqH
gafg w7 frger & 7§ qgd oft 7
wZrET ¥ %21 a1 % faam 7 @l &
e o9t 7y gwafer § g AT
ot & #1§ uIARST AfE 1 WY I

st ww fRag f@at: mig oo

FIAT ATgd & a3 § THW AT | If the
Member had patience to listen to me, I
would have answered some of the points he
has raised. The question is not whether
English is the only language in which the
administration can be conducted. That is
not the point at issue at all. Regional
languages are gradually coming into their
own in the various States. They are the
languages of administration, district and at
the State level. The regional languages are
coming into their own with respect to edu-
cation also. They are the medium of
instruction even at the universilty stage in
some of the States. So there is no question
whether English js the only language
through which administration can be con-
ducted but there is a certain historical per-
spective which we cannot i1gnore, Certain
historical development tha: has taken place
in our country with respect to languages
cannot be washed away.

St MA@AT warE W ag Far §
Far difag )

SHRI RAM NIWAS MIRDHA : The
fact is, English at present commands a
unique positton in  our educational and
adimmustrative set-up. It was through a
decision of the Pailiament itself that we are
at present in, what we may call, a bilingual
rhase of our language policy it means that
the country has accepted that Hindi and
English would continue to be the language
of administra‘ion in this country at the
Centre, Both the Janguages have equal
status  and this parity would not be
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tampered with except with the express con-
sent of the States involved. This is a well-
accepted national policy which has to be
kept in view when we talk of the language
policy with regard to the medium of exa-
mination or medium of instruction or
medium of administration or in other res-
pects.  So I will request Members to think
of the total perspective under which this
country works. We have a certain histori-
cal background and the present position
of various languages is well settled. The
national policy in this respect is well settled.
We have to wait till such time that all the
languages are developed such an extent
where they can be used more and more
for the purpose of Government as well as
education,

o WIE WEWER °© ¥g U AradAr
arg i 2047 fRovE & Fwa ¥ S @
AT G F1T FW  FT qR_RT faar v,
2141 faq¥e ® sg w1 S f9F A &
TH T F1E FIT AT FHALT § HH G
F¥ g ?

SHRI RAM NIWAS MIRDHA : I my-
self said that the Commission is proceeding
in a very cautious way in this respect, We
have heen urging on them and the Govern-
ment is one with all members so far as the
general attitude to languages is conceraed.
We appreciate their feelings and share them
to a considerable extent and we have been
impressing on the Commission that they
should gradually extend the area of Hindi
and the other regional languages in the
examinations conducted by them. We
have even suggested that even for the
interviews they can explore housing Hindi
in addition to English for the pnrpose
of interviews which was incidentally
objected to by one of our friends who

asked ; ‘Why should Hindi be singled
out and not other regional languages
brought in in the same category 7 But the

Government felt that some beginning has to
be made in respet thercto. At p.esent the
interview is conducted only in English. If
we can make a slight beginning so far as
Hindi is concerned, it might be a beginning
towards a goal that we all want to achieve
and after some time, in the light of experi-
ence that the Commission would have
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gained, we can introuduce more and more
regional languages as medium for interviews,
So, so far as the policies of the Govern-
ment . ..

it AreET yaR mF c § N Ny
StraAT g 5 sg Ay gaw q@6
7 ag Afg fAaifa FXD fF 2q @ra
gL "raw A yrewfa® g s @
et &7 Tsdrager fwar sraar, @y v
g I H 909 Ay gar’

SHRI RAM NIWAS MIRDHA : 1
already said that it is a part of our national
policy of the bilingual phase which we are
passing through that English and Hindi
would have equal importance so far as
administration at the Centre is concerned.
So from that point of view you cannot say
that English 1s a language that has t0 be
nationalised. There is no question at all.
English is as much our language as any-
body clse’s and it is not a foreign language
in that respect.

ST AITEAT T@WQ A ouA |y F
g afawa et £t wer srdst § 7

SHRI RAM NIWAS MIRDHA : Well,
Sir, hon. Members are deliberately trying
not to understand what I am saying. 1 have
told them that it is the policy of the
Government to progressively introduce not
only Hindi but other regional languagss
also for purposes of medium of examina-
tions in the UPSC and we have taken a
number of steps not only so far as written
papers are concerned but even so far as
interviews are concerned., So there is no
difference of approach between what the
hon. Members say and what 1say. We
have done it with a very set purpose be-
cause we feel that in the present stage of
our country very few people speak English,
English is not a language which is univers-all.y
understood 1n the country; gradually it is
getting out of the public educational system

of our couniry also.
st W AAET (VT A_E A A,

Jgaw wrew A faegw WA A g
sqagIT H..s
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o st om fam faut . g gl Q@
HE?T | What I am saying is, we are trying to
give more and more importance to Hindi
and the regional languages because they are
getting more importance in our national
life.’

off R N : g qAAt §, AT
wrew ¥ faega a8 wrg &, ferdy & w1
Nwar § a1 g WiTAE @ AT qG
Faag N agidy g ag faafw &
ferdy 30 SIGE] are @1 wuad & 5 g
AT W A § vEEY WaE Agl &
F1fg

SHRI RAM NIWAS MIRDHA : | can

rot auswer such a wild, irresponsible and
‘aseless charge,

(Interruptions)

THE VICE-CHAIRMAN (SHRI S, S.
MALRISWAMY) : You have had your say.
Let us hear his reply, You cannot change
it by intesrupting him,

) smEEdY amE mEd ;o sfaw, §
ok faAT § agwa § afEY oF I
g, & wnfr @ W E =g sl
Rt ddr ¢ fF osw owmfe
35w @ 4@ wwar &1 T ead
& 39 fF Fa & = Fg <3 § ST @
wifa g§ &, et anfa gf & ? aft o
Tw sufe fLEae £ 8108 59 ad) wew
% ofer g ww{*‘a‘r 7z & fa gnfy ad)

#, FUIL &Y g;é? g 1@y anfa ¥ 5 ga-
afef = st e wEad fayga §

(FSHRT RAM NIWAS- . MIRDHA : 1
thank the han. Member for at least accep-
RRIHE AR rm'ﬂT%s’ Beirg made bt fhe
progrefs 18 haiuap. I also  share..that
feeling that the progress is halting. 1t is
halting because the UPSC is taking a very
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cautious and as I termed timid attitude about
the whole thing and very rightly too because

they have to consider a lot of other things.

They are trying for example to find out
persons who could examine the various

answer papers in the various languages with

the same standard. Suppose in one language

one examiner values the paper quite liberally
and in another language the same paper is

valued rather strictly; that will make a

great difference to both the candidates, So

unless some method is found by which the

answer papers in the various languages

could he valued wiih one and the same stan-

dard the whole purpose of the examination

would be lost. So it is not as if there is

any difference of opinion so far as intro-

duction of these ]anguages is co_nccrned.

DR. BHAI MAHAVIR :
iusurmountable difficulty.

It is not an

SHRI RAM NIWAS MIRDHA : We
are trying to evolve methods, procedures and
techniques by which this can be done. I shall
convey the feelings of hon. Members of the
House, which the Government also shares
to some extent, to the UPSC that they may
take early steps to achieve what we have
been asking them to do all these years and
1 am sure this is going to impress on them.
The knowledge and techniques of exami-
nation that modern science has made avai-
Jable to us would be vsed for making more
and more progress in this respect to which
the Government attaches great importance,

Sir, there are a lot of things connected
with this medium question. Many points
were raised, Shri Yashpal Kapur made
a very pertinent point that what we have
to see is the only regional languages and the
backward classes but there are areas of back-
wardness in the rural areas. People coming
from the rural areas are at a great disadvan-
tage compare to people in the cities and
towns. Their problems will also have to be
attended to along with the problems of the
Scheduled Castes and the Scheduled
Tribes. First T will exnfain what progress
has been made so far as Scheduled Castes
and Scheduled Tribes are concerned. Some
Members noted with satisfaction that all
the reserved vacancies in the [AS could be
filled by Scheduled Caste and Scheduled
Trite candidates. Lven in the technical
services like the Engineering Services made
reserved vacancies are being filled by the
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Schedyled Caste and Scheduled Tribe candi-
dates. This is a very healthy sign and this
trend has be2n thare since 1964, This is
,not something that has happcned recently
"It is since 1964 that all the reserved vacan-
i¢ies in-the IAS and like Services have baan
filled by candidates from the Scheduled
Castes and Schduled Tribes, which is a
very satisfactory thing. Mention was also
made that the institutes, waich are meant
for training Scheduled Castes -and'* Stheda-
led Tribes to the IAS and similar, .compg-
titve examinations, are ndt wocking satis-
factorily. Wel, Sir, T would respectfully
differ from the hon. Members in taat
respect. 'There are two institutions, ths
older one in.-Allahabad, and -the recent
one in Madras. The Madras- ope is just
catching on and has not shown as good
results as we wished it to! stidw. ‘But¥the
Allahabad institute has a rccord of very
good service, and a large numbgr of _Sche-
duled Caste and Schedwled Tribe candi-
dates, who were trained there, havg, founj

Jthclr place in the All India Services o Well,
Slr I would like to give ﬁgurea, whlch
may interest hon. Members In 1967- 68
101 persons were trained out of which 27
Wwere selected. - In 1963-69, 88 Persons
were trained out of which 17 were selected.
In 1969-70, 59 persons were trained out of
which 31 were selected. Sir, I - think this
isa very useful Scheme. We  want to
expand this scheme and open more such
institutions. ©~ We are dlso  approaching
State Governments to open similar insti-
tutions in their States also so that facilities
to Schieduled Caste and Scheduled Trite
candidates are available all over the coynt,
ry for their proper trammffsand their future
récruitment in“theiServices, & FYin vie

RETRT E T EE 2 A T L

Well, Sir, there ace a number of points,

as I said earlier, that were friade’ ‘regarding
the medium of language. One thing was
mentioned by Professor Ruthnaswamy-—he
is not here. He made a very—what Ij
would say—a very. peculiar, point,., He,:
said Let us have English as the
medium, because it is equally difficult for

everyone, HIFENN nn 7 oddaide
cH Ry ey YN ee
DR. BHAT MAHAVIR Latin  also is
equaHy dlfflcult AR LRSI A NP
Yol Ot Sshgnaeg ey b B e

4 SHRIPREM MANOHAR: Why not
Russian, andther foreign language ?
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SHRI RAM NIWAS MIRDHA: Yﬁ;
I thought the purpose of examination ,is
to bring out thz best from out of a_ candi-
date and to judge his capabilities, And
that surgly cannot be dane if, we have,,a
medium which is equally difficult for exery-
one. If that were s, we.can have Sanskrit,
witich is;0 1= »» vg,,.That could by made the
mediu 1, g3} probably. it wauld serve bgtfer
purpose in vizv of our cquntrys ,cultyal
herritage, S». T would not agrze to what he
said that En-lish shauld be the sole meadi-
um of instructon now as wall as in ,f,u;iu:e,
and Governm:at would like to stick to ifs
policy of proz essive introduction of Hindt
and other rezdnal lanzuagss so far 49 this

rAlit Mid
Gt il vorte wlteaany sbaus ot g ewdt
Well, Sir, various observatiens.. haye

been made—taken out from these Reports—
regarding:ir-regular appomtments and delays
in reference to UPSC; delays in. communi-
cation of a number of vacancies. These
are some'of thelfhindd that have''be¥a said.
There 'is ®-lot'in thbse-arguments and'it 4s
true that there have been some' ‘delays! 4o
far as appointments of the selected candi-
dates are concerned. There are -alto rea-
sons for that, and every effort Is being
made to see that such instances:. are mini-
mised. We are constantly .in- touchy with
the various Munistries, and Departments and
we are »lmprcssmg up on them: that thew
should.. . .

Coopnat ad

ars ik st U A g b
JEAT WAt § 6 qa g 9. wEoe oy
fredt aiame 1 AqUgsT o 3 T av
S8 A7 AT AT FAAYSE ATV
FF @Y, e9F 41X F g0 F5 widnd)
At &, wr A1€ YAmA D &, A @
FIA 9T o ar gar g Sran §—4l fiwr
qard g e § P

5 .c.\i g 4. AT

AL
Sifito

SHRI RAM NIWAS MIRDHA: feH,
Sir, I do not mean to which selectlon; u
the hon. Member referring but we' do take
note of this as to who has committed’ theie
lapses. But [ canot give a définite answer
unless some definite mstances are givep. “! .

LT T N

As regards the "Election’ Commlss:oa

about which the hon. Member made some
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reference, well, I cannot give my off-
hand reply, but the whole maiter would be
examined properly and whatever is neces-
sary in the circumstances would be done.
It is true that sometimes appointments are
made in a rather irregular manner, but
there are various reasons for this. Some-
times posts are very urgently needed. The
process of recuitment takes a long time and
one cannot wait for that. And similar
things do happen with the result that some
appointments do get made in which all the
processes are not followed.

S P M

DR. BHAI MAHAVIR : But where
there is no such justification, what is the
position ?

SHRI RAM NIWAS MIRDHA : It is

a hypothetical question,

DR. BHAI MAHAVIR : Do not give

a blanket justification for all irregular
appointments,
SHRI RAM NIWAS MIRDHA : I am

pot giving any justification. I am trying to
analyse the position, the causes due to
which such appointments are made, because

sometimes the imperatives of adminis-
tration make it necessary. Not that
I am justifying them. I am merely

giving the reasons why such things happen.
Neither do we want to condone them. We
appreciate the mention by the Commission
of these instances because it will enable us
to take it up with the various Ministries.

DR, BHAI MAHAVIR : Just have a

look at Appendix XVIII. No human justi-
fication can be given.

SHRI RAM NIWAS MIRDHA : T have

seen it. Well, Sir, Dr. Bhai Mahavir
mentioned the Emergeacy Commissioned
Officers. Itis true that in the case of

those who are racruited against reserved
vacaneies, their military service is counted
both for fixation of pay and for seniority
because they have been recruited against
reserved vacancies. So far as their recruit-
ment against unreserved vacancies is concer-
ned, their military service is counted only for
the purpose of fixation of salary and not
for seniority because they are treated as
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fresh recruits. This is the reason why the
two are treated in a differnt manner.

To Wif WA A Fgr & fF T
qeArqry F4% fRar Sar 1§98 WT Ay
fead do=at § fAvge AFT ¥ § Ak
gz aw fas afvz & fedar e oy
AR qig 39 AN F A qUIQ He
AAF F4T TE FIQX AT IR g7 A
ot & 347 dfag ®T @ 1AW AW
FA7 § i ww g A ¥ waEA 3 fx
T Yawia & ger fzar AT Wt g
T wEar faear s fagd ag Ys-
w1 fE st |

SHRI RAM NIWAS MIRDHA : Well,

Sir, we will examine this question, If it is
really working in a harsh way for some
candidates, we will see if we can improve
matters.

st AT wAT AEY: AT A9 OF &
aid FgT @Y wFaY § AT a1 AT
zq qT fawre 0 | faav §F gd &
The g A Wgt 9T "IEAW F YA g,
ST 9¢ 937 9T WX, 9+%F | &qAT @
71T &, g 9% a¢ I3 wifwad £ qF
g T30 &, S TEHAT F1 9% F ) aOy
HIH(T GIFAT | JIT 3/ qE ¥ A
AT At § A adT &y A g, dn
ug. . § WA FT /YET fAe sdan g aqw
ATT EF 1T FY T ?

SHRI RAM NIWAS MIRDHA : There
are various causes of inequality in this country.
Here in this debate we are not concerned with

the general educational policy. Here we are
concerned with some specific problem; to
which I am giving a specific answer. I
would not hesitate to accept the fact that
the medium of instruction being English
does work to the detriment of the backward
classes and the poorer people. 1 am not
at all going to deny this. I am at one with
hon, Members and the Government alse
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accepts this fact. That is why our policy
is to progressively bring in Hindi and other
regional languages, so far as selections are
concerned.

Now, Sir, Mr, Bhupesh Gupta made
one suggestion that the Members of the
UPSC should be screened by some sort of
Committee of the two Houses. Well, Sir,
I do not think that this type of screening
fits in with the constitutional set-up under
which we work. Not only Member of the
UPSC, but also Judges of the High Court
and the Supreme Court are appointed by the
Government, by the President in a parti-
cular way and [ do not think we should
depart from our constitutional practice which
has, up till now, worked very well. There
are countries where the selection and
appointment of Judges to the Supreme
Court and other high positions are debated
and even voted upon, particularly in the
United States of America where the Senate
has to ratify many of the important appoint
ments, including Judges and the Chief
Justice of the Supreme Court. I do not
think that parctice would be healthy in
our circumstances. We will continue to

[ 5 APRIL 1972 ]

stick to our constitutional procedures which
have worked very well.

Tlo WrE WFFENT: &1 78 71 fafaz
g F@ w1 7% famit g 7

SHRI RAM NIWAS MIRDHA : Well,
Sir, the chances were three, to start with.
Then they reduced it to two and even those
two chances were not being availed of by
persons who graduated late. That was the
reason why the maximum age for examia-
tion was increased so that at least peopls
could get two chances. I do not think
there is any great disadvantage that has
come to our notice that some good candt-
dates has been deprived of selection or that
the quality of selection has suffered because
of this restriction on two changes only, and
I do not think any change with respect
thereto is necessary.

10 Wi AT F1§ UITge Tew
Frag g !

SHRI RAM NIWAS MIRDHA : OF.
Bhai Mahavir made a very pertinent sugges-

-
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tion that our systems of examination need
to be changed. This was also mentioned
by Mr. Ruthnaswamy and other Members,
and they made a reference to the mathod of
selection that s followed in the Army,
where you intervizw a candidate not for a
few minutes only or half an hour, but you
keep them unde: obsecvation for two or
three days. There is a group discussion.
And a lot of other nicelies have been intro-
duced 1n the process of seleclion. Well, Sir,
Governmzat  is examining in what way ths
pres:nt system of examination can be
imoproved upon and in what way the
madern mathods of selection that have
developed in our country and outside can
be incorporated so far as selection by the
UPSC is concerned. We are in touch with
UP3C and we hope that we would be able
to do something with reepect thereto.

Meation was made that there are less
and less number of first divisioners who are
appearing for the Central Services. It ia
true that among the persons who are selec-
ted there are first class students also. It
was said that less of first class stwdents are
appearing and persons who are getting
selected a-e first and second and even third
divisioners. Well, Sir, this in a way can be
due to the varying standards of the various
universities and colleges which awa 1 those
divisions which possibly means thit the
second or even the third divisioner in one
universily is probably as good as the first
divisioner of the other unversity. So, I do
not think that we should draw any other
conclusion except that it reflects the varying
standards of examination that obtain in our
country in the verious universities. This is
also true that attraction for higher salaries
which are available in the private sector has
prevented some good students from compe-
ting for these examinations. And Govern-
ment does feel that something has to be
done with respect thereto. And we have
asked the present, Third Pay Commision
to examine the scale of pay of the

all-India  and other Central Services
also. For the first time it has been
done. The previous two Commissions did

not go into the salaries of the IAS and
other Central Services. This time we have
requested them to do so and they would go
into the whole salary structure of our higher
administrative services, and I think that
their recommendations would bring satisfac-
tion to all concerned,
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Leigome mention was mad: about some
Secretariat Service people, that bescauss of
centralisation and dacentralisation their
promotion opportunities have suffered. Well,
Sir, this is true that in som: cases the pro-
motion chances in a parlicalar Ministry ate
‘better than in others. We are consgious of
the fact and we are trying to rectify it by
adopting various methods tha details of
which I nced not give. But wz are cons-
cious of this thing. But decantralisation of
services would be a very difficult and com-
plicated matter' involving, as it would, a
very latge number of ‘persons. So at pre-
‘sent we are concerning ourselves with im-
‘proving the present m:thods of promofion
in the various zoning processes and that i
bound to give more or less equal opportuni-
ties for promotion to the persons in various
categories.

! Some mention was also ma,de that soms
$elections in a parucular year were too
many and that then they were not propor-
tionately staggered ~ Well, it has happened
in the past that Jarge sclecuons were made
in a particular year and not sufficiently
the subsequent years. And for that the
future recruitment policy is being streamli-
ned and wz are doing our future recruit-
ment in a phasad mannar_so {that this sort

of difficulty may nortd‘fu;l‘s‘p1

.. .., Sir, various gther things hon Membars
have said. Shri Barbora ,mentioned about
selections i the  autgnomous cnrporations
and said that the public. enlerprises should
be brought under the UPSC. Well, Sir, that
should be a very difficult and complicted
metter becayse the Corporations are expected
to,work in 3 busengss like way. They have
to gvolve their own selection. and recruit-
ment procedure and what we are insiting is
that, the. Corporations themselves should
have a properly framed personnel policy of
their own which will include recruitment,
training, promation gnd every thing else, I
think the solution does not lie in giving all
the responsiblity of recruitment :to the
U.P.S.C. but evolving better and systematic
procedures in the Corporations themselves
so that, recruitmsnt is doue in a quick and
sat;s(acgory manner that promotions are
dng: dn, fajr way and the whole personel
o,lgcyiwqua satisfactorily,.

»}:}I L baer v

' We are al‘so 1mprcssmg upon the Corpo-
rations and the nationalised banks that they

ﬁmi‘w Cpreotivl

Wikhov sl e
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should introduce somz: rules for "‘the
reservation  of Schsullel Castes and
Scheduled Tribes and backward classes. To
start with it was a very difficalt thing. But
gradually they are also falling in line and
our policy would be to insist upon them
through the good offices of the Ministry of
Finance and the Bureau of Public Enterpiises
that pablic Corporations, including the
nationalised banks and other  public
enterprises, should follow a policy of
reservations for Scheduled Casies and Sche-
duled Tribes and backward classes as the
Government does. As admitied in the: Heuse
sometime back the position with regard to
the recruitment of Scheduled Castes and
Scheduled Tribes in the public Corporations
is not satisfactory., [ have no hesitation
in admitting it. A sorioys effort would
have to be made to see'that the Scheduled
Castes and Scheduled Tribes'and backward
people get their due .share in the public
Corporations which are a very big source
of recruitment at various levels. We wiil
pursue with this and I' think we'would: make
some success in it. : ot b gl

Sir, T would not” ta'fc‘é' more ‘tinfe’ 3(
the House. I would end by thankfig
hon'ble Members for the various sugge-
stions , . . -

0o Wi§ qgra"tt: TAFTA FHTA F
AT HeAT THEA A A & oW W
fedté wrdt & ? afz g, v w37 W
7. 9. g 61, FAEag 5@ RgEuET
(‘ﬁ' q_anf *t‘b _{ﬂ ?‘numnwm U witw et

I L I T T R RE ) TR S
cat b 0% i

SHRIRAM' NIWAS MIRDHA : I
have already assured .the -hon’ble Member
that [ cannot give detatls now. But we
will look in this thoroughly and take proper
actton. [ have already given assurance
on that, (Interruption by ShriJ. P. Yadav)
If this is the motive of the-hon’ ble Member
in raising the point, I no not think it

deserves any. reply, from me.

T W wgrdte a7 Amr at .9, qa.
. sﬁfm‘raﬁgtfta 2 :ﬁ‘{q(‘ﬁ I
T T % | e
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st 7w frava fral sng & Qi S
Aiftr g e @ €9 F fou & %
g7 |

SHRI A. G. KULKARNI (Maharashtra):
That is the political wing of Dr. Bhai
Mabhavir.

SHR1 RAM NIWAS MIRDHA : That
is all I have tosay. 1 will again thank
the hon ble Members for giving various
suggestions, The points that I have not
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replied in detail will be looked into and
necessary steps taken.

THE VICE-CHAIRMAN (SHRI 8§, S.
MARISWAMY) : The House stands
adjourned till 11 A. M. tomorrow.

The House then adjourned at
fourteen minutes past five of the

clock till eleven of the clock
on Thursday, the 6th Anafl,
1972,



